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INTRODUCTION

. 1, the Chairman, Cocmitiee. pe Public Undertakings (2019-21) having been
authorised by the Committee to present the Report on its behalf, present this
Hundred and Third Report on Kerala Industrial Infrastrncture  Development
Corporation (KINFRA) based on the Report of the Comproller and Augditor
General of India for the year ended 31* March, 2006 relating to-the Public Sector
Undertakings of the State of Kerala.

The aforesaid Repon of the Comprroller and Auditer General of India for the
year ended 31* March, 2006, was laid on the Table of the House on 28-3-2007.
. The consideration of the audit paragraphs included in this Report and the
examination of the departmental witness in connection thereto was made by the
Committee on-Public Undertakings constituted for the years 2016-2015 at its
meeting beld on 16-11-2017.

This Repun was considered and appmued by the Commituze {2{119-21) atits
meeting held on 10-10-2019.

The Committee places on remrd Its appreciaticn for the assistance rendered
to it by the Accountant General (Audic), Kerala in the examination of the audit

paragraphs included in this Report.

~ The Commitiee wishes 10 express its thanks to the officials of the Industies
Department of the Govemmem Secretariat and Kerala Industrial Infrastructure
Development Corporation (KINFRA) for placing the materials and information
solicited in connection with the examination of the subject. The Committee also
wishes to thank in particular the Secretaries o Government - Indusimies and
Finance Departments and the officials of the Kerala Industrial Infrasiucture
Development Corporation who appeared for evidence and assisted the Commitiee
by piacing their views befure it

C. DIVAKARAN,

Thiruvananthapuram, ' Chairman,
10th October, 2019, - _ Committee on Public Undertakings,



REPORT
ON |
KERALA INDUSTRIAL INFRASTRUCTURE DEVELOPMENT
' CORPORATION (KINFRA)
- AUDIT PARAGRAPH
34,
' (3.4.1w 3433
Introdumction o

341 The Kerala Industrial Infrastrucnire Development Corporation
(Corporation) was set up in February 1993 under the Kerala Industrial
Infrastructure Development Act, 1993 (Act) to provide for the establishment of
industrial areas, organisation of industrial growth cenres and for setting up
infrastuctural facilides for industries. The main activities of the Corporation aze;

* o develop, establish and maintain ‘Industrial aress selected by the
. * to identify appropriate industrial sites, acquire them and tie-up the

required infrastructure facilities Hke power, water, roads, COmmunications,
eic.; and o

* toallk the developed plots to entrepreneurs on terms and comditions ag
may be determined by the Corporation.

The alletment of developed/undeveloped land to prospective entrepceneurs
was being made on lease basis for a period of 90 years after collecting lease
premium amount and annual lease rent and service charges thereafter.

As on 31 March, 2006, the Corporation had three associxte tompanies”
engaged in the business of export promotion, texiile apparels and film and video as
well as eight Industial Infraswuctire Development Centres (FDCs), The
Corporation alsc entered into agreement for five Joint Venmres™. -

The management of the Corporation vests with. a Board of Directars.
musisﬁngofelwenmmbemwimmeChIefSemmymGovernmmtomeﬂaas

*  Kinfra Ewemational Appare) Park, Kinfra Fim and Video Park and Kinra Export Prodocion
_Ild.:sl:lia]l‘l‘k. : ) '

© ** " Rubber Park India (P) Limitsd, ICICI-KINFRA Liuwited, Western Inia KINFRA Limited,
mmtmwwmwmtmmmmm

4252039,
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" Chairman. The Managing Director Is the Chief Executive of the Cnrbom.im There
were ng members sepresenting professional bodies. and financial institntions as
contemplated vnder Sectioh 5 of the Act ibid.

Scope of audit
3.4.2 The performance review conducted during Jamﬁnry to May 2006 covers

. the aciivities of the Corporation in the development of infrastructure for industries
during the five years ended 31 March 2006.

Seven IIDCs and three Associate companies and three Joint Veniure
Gﬂmpanme which had taken op development works for infrastucture and
allotment 1 entrepreneurs were covered in the present swudy.
" Awdit Objectives _
3.4.3 The objective of the performance review was o examine the role of

Coxporation in the development of industrial infrastructure in the State with a view
10 ascertain whether:

*  there was a clearly laid dt:)wn plan for purchase and development of lan&;

* land procured was developed by establishing infrastructure facilities like
roxls, power, water suppljr, communication, etc.; :

*  the funds received fmm Central and Stata Government h}r way of grants
and loans were wilised in an economic, effective and efficlent manber;

* Jand developed was allated to industrial entrepreneurs and the terms and
conditions of lease were conducive to industrial development and lease
rent fixed was Optinunm;

"+ there was proper co-ordination of various government departments amd
agencles to ensure timely and qualitative facilities; and

* the Corporation could ensure availability of adequate infras&ucture 1o the
entreprenenrs. '

@ 1DCs ot Thisevananthapuram, Mazhuvaonur, Koratty, Malapporaim, Wayanad - Thalassery,
Kasargodt. Assoctaie companes Kinfrs Ieemational Apparel Park, Kindra filin and video
Fark, Kinfra Export Pronsotion Indusirial Park. Joint Veooure Companies: HCICI-KINFRA,
Westen  Indja KINFRA Limiied and Marine Prodoos Infrasmigiee Dwelumm
Corporstion,




~ Audit Criteria

344 The Audit Criteria used for assessing the achievement of andit

objectives were as follows;

Industrial policy of the State Government and directives issued relating
Targets fixed for selection of areas for development of infrastructure.
Detailed studies made 10 establish whethey industrial entreprencurs were

willing to acquire the areas if infrastructure development was canded out.
Cost efficiency of plots allotted in variouns Industrial parks.

Performance of industries with regard to working results and employment
opportunities created. _
Performance of associate companies particularly with reference to their
imended objectives; _

Agreements with Joint Venhme Companies and retum on such
investments, :

" Audit Methodolagy

3.4.5 The Audit methodology adopted involved:

examining the industrial policy of the State Gavernment and ascertaining
whether the infrastructure dovelopment was in conformity with the policy
and directions of the Industries Department/ Ministry;

scnutiny of Govemment Orders, minutes of the meetings of the Board of
Directors, Project Implementasion Committee, Pricing Commitiee, etc,;
Teview of tender files, work contracts, payment vouchess, etc. and
scrutiny of records of associate companies and Joint Venture Companies;

review of documents relating o award of contracts, thelr exeqution and-
horms for provision of facllities, fixation of lease premium, regt of
Standard Design Factories and its realisation; and
mqmmmmmmmmm
DepanmentGovernment. ' :



Audit findings

MﬁﬂuduﬁnQngsasaresukufmstdleckwerempomdtome
Comomhomtﬁwemmmmhﬂymmamﬂmthemﬂungnfmehudn
Review Commitiee on Publlc Sector Enterprises (ARCPSE) held on 4 August
2006, which was attended By the Additional Secretary, Industries Department and
- Managing Director of the Corporation. The views expressed by the members were
" taken into consideration while ﬂnalislng the review.

Audit findings are discussed in the succeeding paragraphs:
i . 1 . I .

' 3.4.7 The State Government announced (1998, 2001 and 2003) the Industrial
Policy which provided an overall approach towards development and upgradlation
of infrastructure-10 enable optimum utilisation of the State’s resources. As per the
1998 policy the Govemment identified 100 per cent Expon Oriented Unit (ECL)
and tiny, small, medium or large units in sectors like Information Technology,
Torrism, Agro based business including food processing, Readymade garments,

: Ayurvedic medicines, Mining, marine preducts, light engineering, bio-technology
and rubber based industries as thrust Sectors. Speciatised industrial parks with

state-of-the-art infrastructure were to be dweloped for each of the above thrust
sectors.

Under the industrial Policy of 2001 and 2003 the Corporation was expected
to kick start infrastroctire development in the State and to bring about
revolutionary changes in the availability of quality infrastructure, The salient
featres of the pollcy incloded:

«  Revival of Kerala State Export Promotion Council to cater o the needs of
EXPOrT COMMuITity. '

+.  Anncuncemen. of a new export policy by constituting an Exporl
Promoklon Commitiee with the Corporation as a nadal agency. '

»  Seiting up ransparent methods fur private participation in infrastructure in
public interest.

+  Seming up industrial parks for various sectors and groups including
’ W OHTre . - .
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Dmlopmenmnudusmalmundunum,npemanﬂmsfumon
and Build, Dwn.CmemeandMalmaln{BDOM)hasis

*  Dexelopment of road and water transport with private participation.

+  Provision of educaonal and research instiwtions of international
standards related to business/ industry. '

. frgatlo@:ufasepmatefundhytheﬂmporaﬁuntomkeuppﬁtﬂmham.

. feasibility smdies,

* Implementation of the Special Economic Zone (SEZ) policy and
establishment of Industrial Development Zones.

»  Constant co-ordination with Govemment of Indla for ensuring hjgher
central Investment in Kerala. '

Out of the various acdvittes indicated above, the Cotporation had taken up
' mesgtnngupufindmuialpmsforvariuusmqrsmdgrmps.

Purchase/Acquisitien of Land ’

348 For the pupose of establishing Industrial parks by providing
land acquisition was made through the District Collector and In some cases
purchaseswmmadeduecﬂyhnmudlﬂdepuwmm!
Corporation, however, did not have any definite policy for selection of land for
purchase/acquisition with reference 1o the nature of indusoies and suitability for
creation of infrastructure facilities. The procurementaburdmes were being made
merely on the basis of availahility of land

During January 1995 to December 2005, the Corporation acquired/purchased
2750.14 acres of land at 17 locations. Annexure 20 gives delails of area
acquired/purchased, cost of land' and .cost of development of various industial
Parks. The total cost of 2384.34 actes of land (excluding 240 acres assigned by the
State Government free of cost and 125.80 acres for which valuation was yet 10 be
made) was Rs5.81.75 crove. The cost of land mnged from Rs.1.13 lakh to Rs. 7.53
lakh per acre depending on the location except the cost of land procured at the rate
of Rs.28,01 lakh per acze at Kochi during 2005, :



- @

The mdusmal mfrasmll:nn'e development centres (IIDC) schemes ehvisaged
development of industrial areas with infrastructure facilities within two years, Out
of the total area of 1914.98 acres (Annexure 20) of land in 13 industrial parks,
develnpmeat works were undertaken in an area of 1032.52 acres only keeping an
area of 882.46 acres withowt commencing development works. In respect of the
balance area of 835.16 acres of land under *Other Parks” development Works were
undettaken only in 382.06 acres leaving a balance of 453.10 acres of undeveloped
land, This included 164.22 acres of land acquired fot a private party as discussed in
para 3.4.10 infra.

The deficiencies noticed in the purchase/acquisition of landg and jts ucilisation _
are discussed in the succeeding paragraphs:
Land assigned for Induwstrial Township

3.4.9 The Cocporation identified an area of 300 acres of land owned by
Hindustan Machine Tools Limited in the prime locality at Kochi and submitted
. {May 1999) is proposals to the Stste Govemment for establishment of an
Integrated Industtial Township (ITT) throngh a suitable Joint Venture Parmer who
was 10 be identified. The Government, accordingly, assigned and allotied (June
1999) 250 acres of land which was taken aver by the Corpocation in November
1999. The proposed IIT was to. comprise of KINFRA [TPO Exhibition-cum-
Convention Centre (40 acres), KINFRA Export Promotion Industrial Park -Free
Trade Zone (135 acres) and Hi-tech Park (75 acres). It was noticed during audic
that the Corporation had not undertzken any feasibility study for the establishment
of an industrial wwnship in the area and no Joint Venture partner could be
identified dll date (August 2006). Thus, even after the lapse of over five years the
Indusirial Township had not been started. The only activity undertaken on the land
was commencement (April 20035} of civil construction work for a Biotechnology
Incubation Centre building in an area of 40 acres. ‘The Corporation thither
wansferred 10 acres of land to the National Institute of Legal Studies without lease
rent for 90 years as directed (August 2005) by the Government. The balance area
of 190 acres hasheeﬂ]j'mgld]esmneNﬂvemher 1999, :

The Managanent stated (July 2006) that several attempts made from June
2000 onwards to find a private sector participant for Hi-Tech Park through the
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process of newspaper advertisements were not fruitful since there was o demand

rnrhndmmatﬁme.m“plymdimaﬂﬂmthecmwaﬂonhadsemﬂiepmpmal
for satting up of an Industrial Township withou adequate planning and study,

Acq:ﬁsiﬂhﬁnflmdforaPrhrauEnmmur ‘

3.4.10 On the direction of the State Government, the Corporation entered into
(December 1997 and May 2000) an agreement with a private: entrepreneur viz.
Kannur' Power Projects (KPP) to provide land to him for setting up a 500 MW
thermal power project by KPP, The Corporation acquired and ook possession (July
© 2000) of an area of 164.22 acres of land in Kanmur District at a cost of Rs.3.65
' crore. As per the terms of the agreement, the private entrepreneur (KPP} had 10
bear all the liabilities arising out of acquisition proceedings and slso to refund to
metmporaﬁontheamuuulaldngwlth&neinterestattheratenilﬁ.Sperm_ntper

annum.

Land costing Rs.3.65  Audit scrutiny revealed that KPP did not comply with the
N :‘;"‘:"‘-"’Wi‘  terms of the agreement and the land measuring 164.22
entrepreneur had noc  acres was kept in the possession of the Corporation. The
been utlised and  Corporation paid Rs.3.65 ciore towards the cost of land,
et o e e Besides there were, 62 land acquisition reference cases to
Rs5.2.83 crore be decreed by the Court. The total amount due {including
interest of Rs.2.83 crore) wocked out 1o Rs.6.48 crore, The
Cotporation could not take amy legal action for the
realization of these dues frond KPP in the absence of any
clause in the agreement to this effect. '
The Management stated (July 2006) that the agreement with KEP was still
subsisting and hence Corporation canpot nnilaterally withdraw from the agreement
and capnot- make use of the land for any other purpose as this woald jeopardize the
smooth process’ of recovery of dues from KPP and that it was seeking the
Govesnment’s direction for realization of the amount.

The reply is net tenable since no specific pmvisiun wag included mn the
agreement with KPP for utilisation of land for some other purposes by the
Corporation in case of any default by KPP, Further the Coeporation did not have
any viable propesals for the utilisation of this land.



I..andacquimd at Kunnamr.hanam .

3.4.11 'The Corporation got transferred (March Eﬂﬂﬂj an area of 14.48
: hm(a?ﬁm}mtuf?.swhm uflandncquimd (Febmuary 1999) by the
State Government at Kunnamthanam, Pathanamthitta District for setting up an
Industial Growth Céentre. The Corporation paid Rs.87.31 lakh to the State
Govemment in February 2004 for taking possession of this land, The area had
earlier been abandoned {November 1995) by Kerala State Industrial Development
Corporation (KSIDC) on the ground that setting up of an Industrial Centre was
technically and comunercially not viable. Petittons filed by the land owners in the
Hon’ble High Court against acquisition proceedings were also pending at the time
of mansfer. In spite of this, the Corporation got possession {Febiuary 2001) of the
Jand and also obrained approval (December 2001) from the Government of India
* for setting up of an ITD Cenire at a cost of Rs.5.05 crore. The development works
" could oot be carried out since the land owners obteined stay order from the

Hou'ble High Cowt The Government of India cancelled (December 2005) the
- approval for D Centre at Kunnamihanam,

Decision to set up the  Since the lind had been abandoned by KSIDC, the,

gmm‘;h:x Cmi:oratimwasawa.ref:fﬂ:euusuuahilljtyofthelucauon

commerciglly suiwble  $0t ID centre even prior to- taking over the land.- The

resulted in blocking  decision of the Corporation to set op IfD centre in a

up of Rs.87.31 Lakh location which was not technically and commercially
suitable resulted in non-establishment of an industrial park
and blocking up funds to the extent of Rs.87.31 lakh spent
for land acquisition.

The Management stated (April 2006} that the Hon’ble Supreme Court had
finally decided (December 2005) the cases against acquisition, i favour of the
Corporation and the development work of the park bad begun (April 2006). Since
GOI assistance was available ouly far one year as per the scheme, the Corporation
pmpcmdtumettlheexpendlmmfmm the Stal:erermnem s share of assistance.
Payment of enhanced mupuuatim

3.4.12 As per the license agreemeni/lease deed (Clause 3) the premium
payable by an individuzl entreprencur would be enhanced proportionately if
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additional corpensation had 10 be paid as a result of any cours order pursuant to
 provislons of Land Acquisition Act. The land owners (1029 1ios.) of eight centres”

had filed (April 2000 to March 2006} cases before the Cown’s claiming enhanced
compensation for a wtal ares of 1971.10 actes of land, : '

_The Corporation failed  The Cnrpomion paid Rs.sevenw crore in respect of 300

te demand and recover " .
Puing cases setiled and G49 cases were still (Apnl 2006)

enhanced  compen. ~ Pending in various courts. In Spite of specific terms and

mumofnamm'mmmmkeﬁmmmeimmmmm

$;:“Pat;i;35 L‘o‘ﬁ lease deeds, the Corporation had not demanded the

of Jand. ' proportionate share of enhanced compensation from the

' industrial entrepreneurs who were allotted land duting the
period April 1998 to March 2006. .

The M.inagemem stated (July 2006) that they propose to recover enhanced
compeusatinnhyflkingmecutuﬁperiudaﬂlMarchZﬂﬂﬁandmmpeﬂodlcamr'

il complete cases were finally disposed of, It was, however. noticed in qudit that

the Corporation had not clatmed (fuly 2006) thg-etﬂianéed compensation even after
the proposed cut off date. '

Alloteent of Land

3.4.13 The Cowporation framed {December 1993) rules and regulations as per
Sections 49 and 50 of the Kerala Industrial Infrastructure Development Act, 1993
which are pending approval of the State Government (Aagust 2006}, Further, as
per section 30 of the KIID Act 1953, the Cotporation framed (February 1996) Land
Disposal Regulaticns to deal with matters relating to alioment of land and the
same were still (August 2006) peading approval from the Stge Govemment. The
land at the inmﬂﬂalparksuflhecnrporaﬁmismbeaﬂnue_dmleaseforapeﬁod
of 90 years under these Regulations. The State {iovernment constituted (May
1999) the Pricing Committee and Land Allotment Commitee for dealing with
fixation of lease premium and allotment of land for each area. Doring Apri) 1998 10
March 2006, the Corporation aflotted an area of 408.76 acres of land in 238 cases,
Licence agreements were executed in 191 cases for an ares of 173.59 acres in 10

*  KIAPMDC, Trivadram; KEPIP Emalaidam: TIDC, Thalassery; [IDC, Kasargod; 1T, Palabdod:
. MDC, Adoor; Kenour Pewer Projact, Kaninir and Rubier Park, Irapuram.

142572015,
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tndustrial parks and 52° entrepreneurs had executed lease deed for a total area of
165.02 acres in nine Industrial parks.

The deficiencies noticed in the allotinent of and and execution of lease
agreements/ deeds are discussed below: '

Delay in execution of licence agreaments/lease deeds

34.14 Land Disposal Regulatons provide for allomment of land to the
entrepreneurs within 30 days of application followed by execution of a licence
. agreement within 15 days thereafter on payment of a minimum of 50 per cent of
lease premium amount. The entrepreneurs have to execute a lease deed within two
years from the date of licence agreement upon payment of full lease premiom and
. commesncement of commercial prodection.

Aundit scrunnyd:sdmeddmfollwwg

. Dfihemcaseswherealluunmletmwemlssueddunngﬁprﬂ 1998 o
March 2006, licence agreemenis were executed withln the prescribed

. period .of 15 days in 2B cases only. The delay in executing licence
agreements in the other cases ramged between two amd 1348 days

- involving amoants ranging between Rs,0.22 lakh and Rs.82.84 lakh.

*  Of the 191 cases in which llcence agreemenis had been executed, the lease '
deeds were executed in 45 cases only. A test check of 35 cases out of these
45 cases revealed that ia 21 cases lease deeds were executed within the
prescribed peried of two years, while in the remaining 14 cases, the delay
ranged from one month to 35 months.

»  In respect of 55 cases inwolving an avea of 59.53 acres of land as on 31

- March 2006, the mandatory period of two ysars from the date of licence
agreement had already expired but no lease deed had been executed so far,
even after delays ranging between one month to 84 manths after expiry of
the two year period. An amount of Rs.1.64 crore {lease premium Rs,1.46
«rare and intetest Rs. 18 lakh) was outstanding from the parties. No action
was taken by the Corporation to revoke the agreement and to restore the
lmdaflerfo:feitlnglheEMDasperClausesSmd?oimeHmnce
agreement. _

0 Inchdes seven cases where direct iease deed (withoun Iiunu agrem}hasbeeneucundﬁuran
mnﬁll&ﬂ&ms.
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Deviations from the provisious of Land Disposal Regulations

3.415 The Corporation deviated from the provisions of Land Disposal
Regulations in adhering to the perlod prescribed for allotment of land, executiot of
licence agreement/ lease deed, etc. The deviations resulted in undue favour to the
entrepreneurs and cases of loss by way of interest on lease premium as suffered by
" the Corporation are discussed in succeeding paragraphs:

Alloument to Kairali Group

3.4.16 The Corporation acquiréd (1399-2002) 340 acres of land near Walayar
in Palakkad district (cost Rs.7.61 crore} for sedting up an industrial sownshlp as per
orders (October 1998) of the State Govemnment. Out of this an area of 79,40 zcres
of land was allotted {November 2002 and Febrary 2003) to Kairali Herbal Cures
{P) Limited (KHC) on lease for a period of 90 years to set up a full fledged herbai
cure centre, a1 a total lease premium of Rs.2.41 crore. The Jease deed was executed

 in May 2005. “ - '

Deviating from ‘the Land Dispesal Regulations, the Corporation allowed
instalment facility over a period of two years for payment of premivm without
entering' into licence agreement resulting in Ioss of interest ammmting to Rs.39.09
lakh and extension of undue favour to the party. '

Delay incollectionof ~ Further land measuring 98.80 acres was allotted (fune

lease ~ DEMWI - 2005) t0 another finm [Kairali Heritage Centre (P)

entailed interest Joss Limited] of the same groap. This finn paid (August 2005)
anly the EMD (Rs.25.61 lakh) and the lease premium of
Rs.2.31 crore bas not been paid so far (June 2006). The -
delay in receipt of lease premjum entailed loss of interest
of Rs.17.22 iakh for the period Augnst 2005 to March
2006 since licence agreement was not executed.

" The Management stated {July 2006) that the execution of agreement might be
dispensed with if the Corporation declded to grant a direct lease. The reply is not
tenable since the Corporation collected the lease' premium over a peried of two
years in instalments without reckoning the appreciation accrued in the valve of
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Loss due to non- emunnnfllnul&agmemzm

3417 KINFRA Small Indusiries Park (KSIP), Thalassery allotted (March
2001) five acres of developed land at a lease premivm of Rs.J3.25 lakh per acre to
Rubco Sales International (RUBCO} for setting up a canvass shoe mamufacturing
unit. RUBCO remitted {December 2001) Rs.44.75 lakh, Instead of adjusting the
amouni against 50 per cemt lezse premium payable for five acres of kand alfotted,
Rs.39.75 lakh was adjusted against full lease premium for three acres of land,
EMD for balance two acres of land (R5.2.65 lakh) and EMD for 1.61 acres of Jand
in respect of their sister concern Buheo Huat Woods {R5.2.35 lakh). The learse deed
was executed (December 2001) for three acres of iand only.

. Delay in intimating Audit scrutiny revealed that as against the prescribed time
lulmi w of ﬁ Limit of 45 days there was delay of 18 months from May

Premium 2000 to December 2007 in intimating the allatment of
mmt lease value  Jang 1p RUBCO and for execution of licence agreement,

E; '_ : aﬂfmﬁ Since the Corporation conld charge interest only afier

.Tesulted to interest execution of licence agreement the delay entailed loss of

m of Rs61.29 Rs.22.Jakh by way of interest for the period from June'
o : 2000 ta December 2001. :

In respect of the balance two acres of land allotted to RUBCO and 1.605
mmﬂuhanuatWﬂnds,ﬂm interest loss on the balance aggregate lease
amoun: of Rs.47.63 lakh, arising from non-execution of lease pgreement, worked
out to Rs.33.29 lakh for the period up 1o March 2006.

Uindue favour to an entrepreseur

34.18 KINFRA Export Promotion Industrial Park (KEPIP) allotted {July o
December 2000} 8.513 acres of land te Ketafibretex International Private Litnited
(KF) for senting up a PVC Coir manufacturing unit. KF executed (January 2001 1o
April 2002} the licence agreement and lease deed (May 2005) after paying (March
2004) the Rull |ease premium. Due to delay in execution of licence agreement
beyond the prescribed period of 15 days from the date of allotment, the
Corporation lost Rs.4.28 lakh as interest on the balance premium from the date of
down payment (Juiy 2000/January and February 2002} of 50 per cent lease
]‘ﬂ'EI:I:lmm o the date’ (.lanuaqr 200UAprit 2002) of licence agreement, Further, the
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Corparation had to walve aggrepate jnieres: amount of Rs.11.32 lakh payable by
KF during the period from January 2001 to March 2004 on account of failure 1g
provide power supply In time {Rs.2.21 lakh) and uodue concession by way of non-
levy of interest (Rs.9.121akh) on fal) lease premium deviating from the normal
practice. _ S

The Management stated (July 2006} that KF could be Provided power only in
April 2001 due to delay in commissioning of sub-station and KP being a major
exponer.ﬂuCOrpomiunmuldpersuadepmspemtvemvesmrmmmemKEPIR
The reply is ot tenable since the Joss due to waiver of interest totalling Rs.15.62 -
lakh was incumred in violztion of the terms and conditions of Land Disposal
Regulations. o

Allotment of standard design factories

34.19 Since there were no allottees. for the land developed by the
Corporation at the KINFRA International’ Apparel Park (KIAP) the Corporation
constructed (December 1599) dwee Standard Design Factories (SDF) each with a
 plinth area of 17500 sq. feet at a total cost of Rs.4.09 crore. The entire facility was

let out (May 2002) to Leela Intemnational Limited, Mumbai (LIL). - '

Based on negodation condurted with LIL, the then Managing Director
recommended (February 2002) to Government a lease rent of Rs.1.81 per sq.ft, per
month for the first two years with 12 per cent increase every two years thereafter
il tenth year. The basis of fixation of this rate was, however, not available, These
rates were approved (April 2002 by the Government. '

Undue  concession - Audit scrutiny revealed that the Pricing Committee being
gramed w a pivae e designated awhority bad fixed (March 2002) the rent
ﬁwmm ln;; 8L B3.2.95 per sq. feet per month during the first two years
Rs.90.56 |akh , with 12 per cent increase every two years and Rs.4.79 per
) square feet per month in the ninth and tenth year and

thereafter Rs.17.42 per square feet per month till the 30

Year s0 as to recover the actual capital cosi of Rs.4.09

crore in 30 years. The Cotporation, however, did not

enhance the rent to Rs.2.95 per sq.ft. but continued to

charge at the rate of Rs.1.81 per sq.it The wmndue
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concession granted 10 LIL resulted in reveue loss of
fs.27.36 lakh to the Corporation dll April 2006 and a
future loss of Rs.63.50 lakh up to Aprl 2012.

. The Management stated (July 2006) that there were no takers for SDFs in the
Apparel Park. As a result of a ooe 1o one meeting and regulat interaction Leela
Group was persuaded and got the raie revised by the Governmesi. The reply is not
senable since the Corporation had not made any study regarding viability for
establishment of an Apparel Park in this area and construction of SDF was
undertaken outside the scope of function of creation of Infrasirucrure when it was

nol viable.

Delay in providing infrastructure facilities
Construction of 33/11 KV Subsiation

KINFRA  .imcuited
avoidatle expendioure
of Rs62.80 lakh on
constuction of sub-
SLaton due to
* improper estimation
of power requirsment,

Audit scrutiny revealed the following:

34720 KINFRA Techno Industrial Park (KTIP) at

'Kakkanchery, Malappuram (unif of the Corporation)

estimated (November 1995) its power requirement as 4
MVA at 17 KV and ‘applied to Kerala State Elecuricity
Board for providing supply through two 11 KV feeders.
The estimates for power requirements were changed too

frequently and the Corporation fimally availed (Avgust

2003) 3 MVA power through ‘Looping in and Looping
out’ arrangement from 33 KV line after constructing
(Febmaryl[l}&)amhmﬂoninllmparkatamd
Rs.62.80 lakh. :

+  The guidetines issued for sering up IIDC with access ta adequate source
. of power was not complied with in this- case resulting in deiayed
implementation. of the project for more than seven years. '

«  In Corporation’s other parks, except KEPIF, Kochi (an electricity licensee)
the required power at 2MVA to & MVA was, obtained at 11 KV. The
decision 1o change power reguirement from 11 KV 10 33 KV was without
any valid ground. In che ahsence of proper study on the rating of power

' requiremenl,l(INFRAinmdexu'amq:endimmoi Rs5.62.80 lakh on the
construction of the 33/11 KV substation.
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The Management stated (July 2006) that they obiained power at 33 KV
because of the urgency to provide the same t0 enweprenears who had already been
-alletted land and obtaining power at 1L KV would have taken around three and a _
half yeass. The reply is not tenable in view of the fact that the POWeT requirement at
lhemguiredmﬁngcnhldhawbmnahtainedhtllmdimﬂyfmmme&elaﬂ
substation, two kilometers away, commissioned in October 2002 well befoge the
completion of the substation of KINFRA and energisation. of the park in August
2003. The present requirement of the park is 0.75 MVA only. The expenditure of
Rs.62.80 lakh necessitated due to improper estimation of power requirement was

" avoidable, : )

Faihuem!imidmﬁﬁrad:quatewmwaﬂd_;mty[qrnnlnﬁmrhwm

3.4.21 The Corporation decided (March 1995) to locate the Kinfra Techno
Industrial Park (KTIF) in 70 acres of land in Malappuram dismict The park
comprised of a food zone in 60 acres of land and water availability was ane of the
primary requirements for funciioaing of the zone. The project report for the park
. identified the water requirement of the park at five million litres per day (ML D)
whighwasmbemetfrommegmnd-wamtsmrceavaﬂaﬂebymmming
expenditure of Rs.twa crore, ' S

During implementation of the project the actual ground water availability was
found o be only 9.5 MLD and an alternate location at Kadalundt river basin was
identified (1997) at a-distance of 13 Y from the Parc This scheme also fell
through due to social and political problems. The source of water was finally
identified (November 2003) at Chaliyar river 17.50 km away. The contract for new
extemnal water supply scheme had been awarded (July 2005) at Rs.7.62 crore and
the work was in propress (June 2006). The total expenditre incured on water

supply arrapgements as on 31 March 2006 amounted to Rs.6.08 crofe.

In connection with the provision of water supply for the park. the
Corporation had entrusted (October 2002) the construction, commissioning and
maintenance of a water freatment plant (WTP} to Shtiram Engineering and
Construction Company Limited, Chentnai (SEC). This plant completed (September
2004) at a tota) cost-of Rs.1.25 crore was lying idle. The Eallure of the Corporation
in identifying adequate sources resulted in undue delay in providing baslc
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infragtructore facility for watet supply. Dve to this entrepreneurs had to resort to
alternate sources of water for their requiremnents. o

Water Supply Scheme for Mazhuvaanur

3.4.22 The Pre-feasibility/Project Repart of KINFRA Small Industries Park
(KSIP), Mazhuvarnur provided that the water requimmeuts'would be met from
ground water sources, Eventhough, the Corporation construcied {(May 2002) two
bore weils and four open wells at a tota) eost of Rs.33.27 lakh, sufficient water was
nat available. Consequently for availing separate water connection the Corporation
paid (July 2005) Rs.49 lakh w Kerala Water Authority and the work was in
‘progress (April 2006}. The construction of an external water supply scheme for
KCSIP at an estimated cost of Rs.1 crore was also being considered (July 2006).

Thus, failm'e of the Corpomuon to identify proper water supply sources
resulted in net providing infrastrocture facility of water to the entrepreneurs in- the
park. : .

The Management stated (July 2008) that it was not possible to estimate the
* waler requirement in any park in initial stages since the details of the units being
established are not knowa. The reply is not wenable since the feasibility study
shows that the entire requirement of water was available from ground water
~ sources, Lack of planning and strategy In conceiving and implementing the
projecis by the management resuked in excessive project: cost which was -
subsidised by the Govemment, : '
Avoidable/exira expenditure providing infrstrucutre facilities
3.&.23 The Corporation intcurred avoidable/extra expenditure in providing
infrastructure facilities as discussed in following paragraphs;:
Delay in getting KSER Licensee status
3.4.24 On the basis of the decision taken (July 1998} at the instance of the
Chairman, KSEB, the Corporation submitted (January 2001 an application for
licensee status for power distribution ai KINFRA Export Promotion [ndustrial Park
(KEPIP). A 110 KV sub-station was constructed {Augusi 2000) and 110KV double
cirouit lines were drawn at a total cost of Rs.seven crore. Even though a drail
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licence agreemenmt was prepared and forwarded (April 2000) 1o the State
Government by the Chief Electrical Inspectarate, no formal onders were lssued. In
the meantime, Ketala State Eleetricty Board took over (February 2001) the power
distribution System and operation of the substation. The Board, however, msisted
on payment of operation andg maintenance expenditare by KEPIP even though as
per provisions [Clause 19 (e)] of regulations relating to the Conditions of Supply of
Elecwrical Energy issued by KKSEB under Section 79 () of the Electricity (Supply)
Aﬂigd&,mchdmgeswmmbebmtﬁrmﬁﬂnardﬁummdﬂeuﬂﬂkgmof
distribution system. . - :

Subsequently, the Government declared (May 2003) KEPIP as an Electricity

Licensee. KSEB allowed (July 2003) licensee stains and handed over (January

2004) the power distribution system to the Corporation. The operation and
maintenance charges of R5,28.48 lakh were paid to KSEB up 10 January 2004.

. The delay of four years (January 2000 to Janvary 2004) In getting Hcenses
tatus and the unnecessary payment of Rs.28.48 lakh indicated lack of coordination
among the Corporation, KSEB and the State Government in the project
implementation process despite the fact that the Principal Secretary to- State
Government was the Chairman of the Corporation and Chairman, KSEB 3 member
in the Board of Directors of the Corporation, .

The Management stated (July 2006) that Kerala Stawe Elzcwricity Board
refused (February 2001) mmtﬁmmaﬂfmﬂmﬂummmmw
. on the part of the Gavernment in issuing orders, The reply is not tenable since the
Corporation was aware of the fact that Kerala State Electricity Board was not the
authotity to grant licensee status and the Board of Kinkra consisted of Chairman,
Kerala State Elecrricity BoarddehiefSeumry-mmeGovmemasﬁmcm.

Loss of energy

There was aboormal  3.4.25° During 24 months from January 2004 to December
mmmn h‘;;ﬂ;; 2005, KEPIP, as eleciricity Licensee, purchased 412.15 lakh
Wb o units of power from KSEB and sold 397.29 lakh unis to

industrial consumers. Own consumption of the Corporation

was 1.13 lakh wunits. The difference of 13.73 lakh units

142572019,



18

between quantity purchased and quantity sold/consumed
represented energy 1oss, which varted between 0,51 per cent
and 7.27 per cent per month. At the purchase rate of Rs.260
per unit the loss worked out 1o Rs.35.70 lakh.

The Management (July 2006) am-ihmed. itasa techmcal loss” in the nawre of

Transmission and Distribution Loss. However, KEPIP had not analysed the reasons
for the donormal variance in loss from 0.51 to 7.27 per cent pet month reckoning
the fact that energy was being distributed 10 units within the pack itself. .

Deveiopment at Industrial Infrastructure Development Centres (MDCs)

3.4.26 The Govermment nf India launched an hnegrateﬂ Infrastructure

" Development Scheme .in March 1994 for small scale industries in rural and
backward areas with the following objectives: '

Promotion of clustet of small scale and tiny units with a view (o create
amployment opportunities and -develop exports.

Promotion of songer linkages between agriculture ané indusiry.

Providing common service facilities and lechnalo@:al, backup services In
the selected cenirés. '

Creation of infrastructural faciliies lke power, watet, Commumicaton,

‘etc., in the industrial areas.

The scheme was included’in the eighth five year plan proposals. The salient
features of the scheme were as under:

L]

The Government of India and Small Indus.tries. Development Bank of
India (STDBI) would coniribute to each centre an amount wot exceeding

 Rs.five crore in the ratio 2:3 and cost in excess of Rs.five crore per cenme

would be met by the State Govermment.

The $tate Govemment woald provide necessary land for the centres the
cost of which was to be recovered from the project authorities.

SIDBI would advance funds to the extent of Rsfive crore to_the

. implementing agencies in instalments and claim simultaneously 40 per



19

cent theteof subject to ceiling of Rsiwo aove from Development
Commissioner (SSI) a5 grant.
The State Govemment was to be entrusted with the rask of implementing

the pmposed scheme through a publir: Sector corporation havmg sound
financial position.

The Corporation, the nodal agency for the implementation of the scheme in

Kerala during 1954 to 2006 undertook the development of HDCs af eight locations”
&t a projected cost of Rs.40.61 crore excludmgmstoflmdofns 13.58 crore. The
establishment of 1IDCs were on the basis of availability of land in each district and
- there were no plan/pioposals for setting up the centres in the districts. The
establishment of these 1IDCs were on the basis of sanction from the Development
Commissioner (55T} for which a grant of Rs.two crore each was sanctioned, The
State Government contributed matching contributioa and met the shortfall if any in
the project cost. The development works were taken up and allownent of plots
commenced in seven centres, The following deficiencies in the lmp]ememaliun aof
ihe scheme were noticed in audit; :

*

the completion of development works in the centers were delayed for

periocls ranging from 1Emﬁ[l'mmd:-sbeyondtheyennd of 18 months
envisaged tn the scheme.

the delay in completion of elecical and water supply works with
reference to land development and building works ranged from 11 (0 21

* months and from eight to 26 months respecuveljr which showed non-

synchropization of wmlm

die 1o low_occupanr:_'r. a high capacity (650 KVA) diesel generator set
installed (April 2004} at IDC Makppuram cemtre was not found
economical during power failure and remained idle,

as against 2459 small o tny industrial units envisaged under the project
reports, the number of units with whom licence agreement for allotment .
of plots entered into up to Mapch 2006 was only 160 (6.5 per r:enl].

¥ Menamkulam (Trovandnam), Koracty, Waynad, K&ﬂumbuy(hhlmm).ﬁdwr Thalassery,
Kasaagod and Marhuvannur,
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out of 295.14 acre of land acquired, the corporation could lease out only
111.57 acre (37.8 per cemt}, mn:luﬂlng 18.43 acre sold as undeve]oped land
(IIDC Thalassery).

contrary 1o the spirit of the scheme large area upto 23.43 acre was allotted
to single entrepreneur (IIDC Thatassery),

" out of the total 153 allouments, 66 allotments only wete for an area np to.

25 cents, Further aliotment 10 20 units was not in conformity with the
direcl:iv_es' of HDC scheme, since their investment was more than Rs.l
CroTe,

s aga:inél the estimated direct employment for 13500 persons the

employment generated (March 2006) was only for 2596 persons {19 per
Cent).

Aundic sontiny further reveg]ed' that the Corporation had not undertaken the
following activities envisaged in the scheme:

*

Providing technotogical back up service w ﬂ:ue entreprenenrs  and
industrial units. '

Designing of enuq;n-ennumhip dzvelnprmenvskill upgradation programme
to synchronise with the project- work to obvime idle capacity/low

oCcupancy.

Concurrent and post focro evaluation smdies about ﬂua industial units
established.

Perlodical assessment about the financlal and operational details of the
units for evaluation znd report to top management/Government.

Scheme of reservation or training for SC/ ST and women entrepreneurs.

Thus, the very objective of the scheme primarily meant for creation of small |

scale industries in ruralbackwand areas with a view to provide employment
opporbmmes. was defeated. )

The Management stated (.lnlj.r 2005) that there were no demand for smaller

plots of 10 cents area and delays occurred due to unforeseen circurmstances.
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-Employmentpmmﬁaldepmdadonmufﬂmindmies investment and
technologies adopted. '

The reply is not tenable since |he experditure on seuing up of 1IDCs could
not contribute to employment potential which was the main objective of the
scheme,

Marketing

3.4.27 The creation of Infrasmmm by the Corporation for development of
industries would atiain the desired objective only if industrial plots, where facilities
. were created, were allotted or soid to entreprenenrs, The Corporation, however, has -

not so far (August 2008) evolved a puhcyforﬂaemarkehngoflmd in varlogs
parks where facilities had been created.

The following points were I]Otll'.‘fd i audit :

*  the pre-feasibility and feasibility reports on the setting up of indusirial

parks were being prepared by the Corporztion and these reports seldom
contained any viable proposals about the marketing policy to be pursued.

- *  the t0p management responsible for a policy decision in this regard had
ot considered this subject in any of the meetings of the Board of
Directors, even though the difficulties faced in leasing of the land due to
comparatively higher prices, labour problems, delayed lnfrastmcmre
developiment, etc., were reported.

* in the absence of proper marketing swawegy even the "special offer
scheme” introduced I one park after creation of infrastrocure facilities
ended up in payment of Rs.28.45 lakh by way of rebate to 12 initlal
investors without amacting new enlreprenseiys. :

= mmdependemmdywasbemgundmakmasmmembiﬁtym
developing an industrial park in a specified area.,

.+ an expenditre of Rs.2.50 crore was incurred on advertisement, publicity
and promotional expenses during the five years ended 31 March 2006.
This represented advertisement charges on. the Corporation’s activities in

- special edition of various magazines; souveniers, diaries, etc., contribution

L
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for various seminars, workshop, etc.. which included advertisement,
entertainment and other sales promotion expenses. In the absence of any
marketing straiegy the expenditure did not serve the purpose.

+ the Cosporation does not have an independent marketing cell for
monitoring the land disposal activities. '

Monitoring and Evaluation

3.4.28 In order t ensure that the infrastructure created by the Corporation
had been productively utilised and the units which were allotted land in various
- parks were established and functioning well, the Land Disposal Regulatlons of the
Corporation and the licence agreement executed by the enu'epcreueurs prescribe<
{Clause 1) various post-allotment responsibilities such as;

+ land would be handed over to the aliotlees on execution of the licence
agreement. :

+  the entrepreneur should, within three months from the date of agreement,
" submit detalled plans and drawings for the constctioh c-f buildmgs.

+  within eight months from the date of agreement, commence constiuction
of the buildings; and '

+  within 20 months of the date of agreement, complete instailation of Plant

" and Machinery and within 24 months from the date of agreement
commence commercial ‘production. On completion of construction,
licensor shall execute lease deed for a period of 90 years.

It was noticed in audit that there was no systen) in the Corporation te monitor |
the above activities with reference to the schedule fixed and 10 report the lapses
thereon 1o the top managerent with a view to take either corrective measures or
invoke penal provisions.

"3.4.29 Further, the acivities relaling to the development of infrastructure
facilities like water, powet, roads communications, elc., were o be complated
wilhin a.period of 18 months from the date of acquisition/purchase of land as
prescribed under 11DC scheme. Tt was, however, notived in audit that there was na
system to ensure that the works in connection with the infrastracture development
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wete 'completed within the prescribed limit and no progress reports in this regard
were prepared and considered in the meetings of Project Implementation
Commitee/Board of Directors.

3.430 The UDC scheme annwnnedfuarch 1954) by Government of lndia, -

- envisaged various activities the Corporation was required to undertake to have an

evaluation about the overall performance of the industrial units set up. It was,

hawever, noticed that the Corporation had not undertaken any of these ﬂCﬁ?iﬂ:ES to

ensure that the funds by way of grantsfioans from Government were properly
utilised for achieving she dectared policies.

Pmmotion of .Imnt Venturs Eumpames

3431  As part of development of infrastructure [acilitles the Corporation
has from time to time formed Joint Ventures (JVs) with partes with capacity wo
bring in capital and admtnister projects. The Corporation has so far (June 2006)
formed five Joint Venture Comparties {JV'C). The details thereof are as under:

| = :
i . Total | Investments by -
I e C . Dividend received

g ¢ MNameof | Nature | Date of caflta]“of- :
" Joing Ventare ;  of | incorpera :

No. - Venture | Amount | Amount
% | -Company | activity |~ tien Comp (Rs. In Percen | (Rs.In | Year

t-(p;sin'“?'[ crore) | “E* " lakh)

erore)
1 : 3 | a4 f.5 18 | 71 8 9
1 |Westemn  |Infrastra| October ; 553 | 277 T
India Kinfra |cture. | 1994 | i |
Lirited develop :
i (W~ ment
|KIN[-'RA) ]

2 |Marine  |Mirine | March [ 500 © 250 | S0 !
Products - |producis| 1995

|I|1Era- infrastru
1 Structure clure
lI;'.te'aw.elac:‘[::- develap ] .
ment
Curpuraﬂun
{P) Limived J
_ Jomocom [ | |
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2 3 4 5 8 | 9
a licicr  [Project | Febmary | 1SS | 037 | 24 | 075 | hly
KINFRA{I- |consulia | 1996 ' l 2001
KIN) oy . o
4 |Rubber Park |Rabber |December| 2000 | 1000 | 50 |
Limited based 1097 | !
5 |Care- Ayurvedic | October 3.00 2.00 67
KERALAM |research | . 2004 ' |
Limited ' |
Tetal 3510 | 1764 | B.75
Investment of Even though the Cowporation’s investment in the JV

companies was substantial, necessary provisions were not
incleded In the Joint Venwre agreements to ensure
effective control over thelr affairs. The total investment
valued Rs5.17.64 crore in five Joimt Venture companies as on
31 March 2005 did not yield any return (other thar Rs.0.75
lakh received as dividend froin dne company {S1.No.3
above) in 2000-01).

In respect of invesument made in Joint Venture companies, the following
points were poticed during andit: )
*»  Western India-KINFRA Limited (51.No.l of above table) was formed for
establishing and developing a modem Integrated Industrial Township at
. Kanjikode in Palakkad district. The Corporation acquired 750 acres of
land for this project, out of which 200 acres were wansferred (December
1999) 1 the JVC. The interest on the cost of land (Rs.75 lakh} from the
date of acquisition t0 the date of wansfer, and enhanced compensation
paid to the ex~oumers till April 2004 (Rs.4362 lakh), totalling Rs.1.19
crore were not reckonedincluded in the value of 200 acres of land
transferred. 'I‘he balance atea of 550 acres of lard {cost Rs.six crore}
acquired for this JVC was lying without use for the past 10 years resulting -
in blocking: of investment. The Corporation could not utilise this land for

" any other purpose since it was acquired exclusively for the IVC,



25

It was further noticed that the Western India KINFRA Limited had 2 huge
amount of Rs.3.36 crore e fixed deposits as on 31 March 2005 indicating that
funds were kept at the disposal of the co-promotet who was empowered 10 use the
. funds under the agreement, while the Corporation did not have any control over the
affairs of the J¥C, . '

* MIDCON (S1No.2 of above table) the JVC of the Corporation and |
MPEDA formed (July 2001) another JVC Seafood Park india Limited
(SPIL} with 10 seafood exporters. MIDCON disbursed (Septersiber 2001
to October 2004) loans 10 the extent of Rs.4.62 crore to SPIL at seven per
cent.per annum with quarterly rés:. There was no tepayment against the

~loan and the same had heen teated a5 a-nonperforming asset by.
MIDCON. SPIL had not yet {July 2006) formatly commenced commercial
operations, Thus, the JVC created by the Corporation with an investment
of Rs.2.50 crore acted as a conduit in siphoning off the invesement to 10
private entrepreneurs, ' ' ) :

*  The Cotpotation dishursed Rs.31.20 Fakh to 1-KIN {51.No.3 of the table)

* out of Rs.one erore received from the State Government as revolving fund

for condecting techno-economic and feasibility studies on petental

- projects. Though the JVIC vollected the snccess fee from the hidders, the
amount was not reimbursed 1o the Corporation, '

Internal arullrt and Internal Control
Internol qesdit .

3.4.32 The Corpacation does ot have its own Internal Audit wing, Internal
audit was being got done by external Aulitors. No Internal Audit Manal exists
prescribing the areas io be covered aspects to be examined during internal audit,
* The internal Audit reports were also not being placed before the Board of Directors
and there was no system of repurting the deficiericies contained in the Intemal
audit report 10 the top management. kregularities of persistent nature like non-
maintenance of land register with details of additlon ‘and disposals from time to
- time and d:edetaﬂsufmterest_remimdmthemndmtodela}- in remittance of
additionalienhariced compensation in Land Acquisition Referepce cases, were pot
reported regularly by the Intemnal anditors to the foanagement.

14252019,
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Internol Conu'ul

3.4.33 The following deficiencies were noticed in Internal Control Systein,

+ Internal Control prucedures'.were not formulated by the Corporation. The
rules and regulations for piving effect to the provisions of the KIIp Act
had not been framed so far (April 2006).

*  The Board of Directors met only 11 tiines during the five years ended 31
March 2006. Formation of commitiees to decide policy matters and
project implementation aspects was pendmg approval [Apnl 2006) of the
State Government.

+  Fixed Asset registers indicating the location, value, number of iqems, date- -
of purchase, depeeciation charged from time w0 time, eic., were not
maintained properly. No physical verification of assels had been

These matiers were repored 10 Government In July 2006; their reply is

. awaited (August 2006}
- Acknowledgemnent
Audit acknowledges the co-operation and assistance extended by the staff
_and the Management of the Corporation at various stages of comducting the
peiformance audit. '

Conclusion

Kerala Indusirlal Infrastructure Development Corporation, formed with the
objective of creating infraseucare facllities for development of industries in the
State, did not have any pelicy for selection of land for purchase/acquisition with
veference to nature of industries. The Corporation had taken up the establishment
of industrial parks for various sectors and groups. Since a major portion of the land
where infrastruciure facilities were created remaived unalloted the Corporation
contld not fully achleve its envisaged ubjective. The Rules and Regulations framed
by the Corporation under KIIDC Act were not appraved by the Government even
afier twelve years, The Corporation acquired land without any definite plan for
development of specific categories of industry in specified areas. There was undue
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delay In intimating , allotment of land to entreprencurs, execution of licence
agreements and lease deeds. There was no marketing strategy for leasing of
developed land. The Creation of infrastructure was camied out without proper
planning and scheduling and units in various Parks of the Corpotation conld not be
-provided -adequate power, water facilities eic., in time which contributed to
- excessive cosis. No system was in existence for monitoring and evaluation of the
performance of units in various parks with a view to-assess the extent to. which
huge funds spent for creation of Industrial infrastructure contributed to-
development and creation of employment opportunities. The Intemal Audit,
entrusted to outside agencies did not have adefplam coverage and there was no -
effective intemal control system in the organisation,  *© '

. {The Audit Paragraph 3.4.7-3.4.33 contained in the report of the Comptroller
+ and Auditor General of India for the year ended 31" March 2006] ~

The note fumished by the Gavemment on the Audit Paragraph is givén in
Appendix I1. '
iscussion and Findings of the Commiriee

The Comminee enquired about - the. present posiion of infrastructure
" development of Central Public Sector Undertakings like Hindustan Aeronautics Lid,
(HAL), Bharat Earth Movers Liinited (BEML) #nd Bharat Elecronics Limited
{BEL). The witness replied that BEML have putforth a Contenting operation in
Kanichikode, Palakkad District but HAL and BEL are it a stand siill at present and
that they had failed to wtlize the land provided o them. To a quary of the
Committee regarding udlization of alloted land, the witess stated that out of the .
200 acres of land handed over w HAL in 2005, abowt 20 acres were utilized for
 infrastructure development. He added that developmental activiies were noc
progressing speedily as envisaged, due 10 agitations which arose in connection with
land acquisition, ) : _ L
'The Committee was astounded 1o note that there was hardly any
developmental activities in the 200 acres of land for 1] years ahd that the
company had not franed any projects during the period to utiltze the whole land.
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The Committee further mqulref] about the project repmt of HAL and also
about the ransmission of electricity i ift various parks. '

‘The witness explamed that a joint venture had existed pwwmsly between
NTPC and KINESCO Power and Utlities Private Limited, and that NTPC has
withdrawn from the joint vennwe and KINESCO alome has been functioning
accurately in transmining elecwriclty in KINFRA parks and thal the organization
performs investment, operation and maintenance works effectively. The witness
‘forther stated that KINESCO purchases electrmty from KSEB for transmission in
the mdusmal park, '

TI'.-e Committee further enquired &bout the detsils of the project report for
developing solar park under the Ministry of New and Renewable Energy and also
aboyt the model wind energy fanm, propased to be set up at Palakkad as part of the
wind energy ptoject. The Witness submitted that KINOX Private Limited is
producing 18 MW -electricity from wind and s distributing to KSEB. MNRE _
however is not prodwing eleétric'rty directly and instead is giving only subsidy to the
producers. The Commitiee was not satisfied with the reply and commented that -
these details were not specified in the reply furnished by Government to the audit

' paragraphs. The Committee was itked 10 note that the reply of the witeess and the
reply furnished previously' to the Commitee was contradictory and severely
criticized the department for  fumishing vague reply to the Committee.

The Commiitee enquired about the BOT based scheme and the witness
answered that 33 acres of land was allotted in Kalamassery for gold souk on the
' basis of BOY. The Comminee alluded to the contradictions between the

Govemmerst policy at that time and the functioning of the mmpnny that was
highhgtuedindmaudimbservauons. :

The Committee noticed that the department was not accepting the audit
- remarks in the reply 10 the audit para that KINFRA does not have a definite policy
_ for purchase or acquisition of tand. The Committee enquired about lhe cost of land

o acouired during Janvary 1995 to Decemnber 2005.

The Witess then admitted almost all the audit observations regarding the pafa
and stated that land acquisition was very diffimlt and time consuming due o the
agitations of the people in the locality. )
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The Committee sought reason behind the statement in the reply fornished that
mehmxmﬂmdbymmmﬂhaﬂuuedmﬂmhﬂﬂowmmmtmpamﬁfm
installing pipe line. The witness elucidated that it twas for an upcoming project and
for the speedy implementation of the project, land acquisition process had 1o be
completed within the time limit.

The Commitice observed that IT park was not established in a suitsble area
like Kochi where infrastructure and raw materials can be acquired easily,

The Committee enquired abour the present position of Integrated
Industrial township. The witriess explained that out of the 300 acres of land alloed
' to KINFRA, 60 acres were handed over 10 Medical College, Emakulam and even
though FEDO had prepared master plan for mplemenﬁng projects in the remamng
EHUamuflandithaduutmteﬂalmed.

Toaquei]r-ufl:heComuﬁueeabom the allotment of land to the various pmjtns
with private sector participation and their present status, the witness explained that .
40 acres of land was allotted to Zoom Developers Private Limited for establishing
Induserial Exhibition and. Trade Centre. As a result of non implementation of the
project, KINFRA was not able to réclaim the tand due to the litigation in the Hon'ble
High Court.

Mis TCG Infrasmm:e Holdings Private Limited, Kolkatta had withdrawn
from che project of setting up Bio Technology Zone in 50 acres of land allotted and
33 acres of land allotted to M/s Acrens Gold Souk, Gurgoan for sening up Gem and
Jewellery Zone was also in a star still.

It was a]suaddedﬂm.’:lﬂmnﬂand was allotied to M/s SEO Technolngws
and they completed onie bullding and sanction was accorded for a second one.
Regarding M/s Sutherland Global Services, 25 acres of land was allotted for seiting
up IT Zone Project and asswance given that this project will provide 7000 job
opportanities.  According to the master plan 12 acres of land was set apart for
educational zone and allotied -10 acres to National University of Advanesd Legal
Studies (NUALS) and one are for Mis AOTS for swarting Indo Japanese ‘Training
and Culeanal Centre. :
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The Commiuee specified that there was purposeful delay -in issuing '
notices and-along with there were the procedural lapses 1o reclaim the allotrad land,
thereby giving enough time to the privaie firns for litigation.

With regard to the audit abservation about the acquisition of land for a private
entrepreneur the Committee enquired whether the dues of T 6.48 crore had been
" realised from Kannut Power Projects (KPP). The witness replied in the affirmative
- and stated that the land was reclaimed and handed over 1o G4S, Malaysia for an
amount which inclades the land acquisition cost and the interest accrued.

The Commiree demmded ‘an explanation for acquiring the Iand at
Kunnamthanam which was abandowed by KSIDC, spending T 87.31 Lakh. The
witriess replied thar Government sanction was arcorded to acquire the land. The
Committee voiced that it suspecied vested' interests behind the transaction and
remarked that acquiring a worthless land rejected by KSIDC by spending public
money amounted to actual treason. The Commiitee enquired about the Managing
Director at the time of transaction and wanted to take action against him. The

witness submitted that since the land acquisition was effected with the approval of =

the ' Government, disciplinary action cannot be initiated against the Managing
The witness also explained that the land acquisition cost was realized by
allotting land to the 41 units which are currently functioning there and clarified
further that the Jatd was initially acquired for the project Major  Industrial Growth
Centre' by Distiict Industries Centre (DIC} but when KSIDC did not acquim the land
KINFRA hail taken took aver the land later.

The main intention behind acquiring this s land was 10 enhance industria
dwelupmmmdnmﬂerdewhpedmbyprwﬂmgﬂmmfmﬁmm
facilities.

The Comamitee enquired abow the propordonate share of enhanced
compensation paid by the entepreneurs to whom the labd was allotted.
The wilness explained that enhanced compensation is a routine process in land
acquisition and that demand notlce has been issued in each case poioted out by audit,
however no further action has been taken. He funher swated that at peesemt
negotiated purchase is being enforced, under the supervision of the District
Collectors.
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Tuaqueryufﬂ:eCDmnﬂuaeahoutﬂlemoﬁdatestatedmrhnreplyﬁ.lmished
forlhemalmuonufdmﬁnmtheenﬁepremur the wimness clarified that only
nnu:ashadbeenumdwmemhnnnuﬁdatewasnmmisted,slmethe
entmpreneursapprmdwdﬂon‘blelﬁghl:wmaud obtained stay order and that the
-case is still pending,

' Regarding the audn abservation on the undue favour given to Kerafibreex
- International Private Limited, the witness submitted that initially KINFRA alloced
tanﬂtotheahwesuidltahanmmpanymithewholeuﬂ:wasmupwiﬂ:inlz
monﬂmngﬂnstﬂmaummdnmofzdmmﬂsandthepmﬂmnmgm;ehatewas
there in the lease agreement, He further stated that the wnit perfarmed exemplary
-mmngmemlfammblemndiuunwhanthepowersnpply&umKMFMwasddmd
for one year and shat they had requested for payment reduction for that period. He
concluded that at present alyy Kerafibretex can claim to be performing meritoticusly,

Regarding the audit para on the allomment of Standard Design Factories at
Apparel Park In Menamkulam, the witness replied that there arose about 4000 job
opportunities and that all the expended money for the project has been fully

. Regardingtheawﬂtobjecdanahwtﬂmdelayinprovjdmgim
facilities at KINFRA Techno Industrial Parks (KTIP), Kakkanchery, Malapporam, the
-witness admitied that there occurred a delay of?ymprmmumpwersupplrdmw
dwdeiayinrhnwmtsofKSEBatthatlmz

Mmhﬂmmmenqnmreﬂahmnﬂnmﬂtobjecnmngmdmgrhe[&dm
of KINFRA in identifying adequare water souices for the industrial park in 70 acres
of land in Maiappuram District, the witness explained that the scarcity of water was
 an existing problem in that aces, and at present all the objections raised by the people _
- of the loeality. in acquiring the 28 cents of land located 13 Kiiometers away, for
solving the water crisis, was setiled. Headdedﬂmtabmnmemﬂlmnlitre&mﬁng
watker is heing made available in that tocality da:]y :

" The Committee sought explanation on the audit ohjécunn about the failyre jn
Implementing the Govemment of India scheme ‘Tntegrared Infrastructure
Development Scheme' (IISDS) meant for the creation of small scale indusiries in
ruralibackward areas, The witness explained that if a Central Government _S:_:hemp
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#5 alloited it is implemenied by Ijnkmg it with the land already acquued by KINFRA
andthisisthecmmﬁﬂ}ede&me parkatD‘uappalam,T.hemegafmd park at
Kanchikode and the mega food park of KSIDC at Chen.hala wllere these pro]eﬂs
received 50 crore each.

The witness admitted the faults and stated that in the light of repeated audit
objections, a district site selection commitiee was formed, so that extemnal
intervension in land acquisition could be avoided to some extent. '

The Committee opined that when the main sim of KINFRA is to
acquire land and to provide the basic infrascructure to the enirepreneurs it is however
seen going astray from its ahjecuves The Committee reminded that KINFRA. is not
entrusted to intervene in the investments and production process; instead acquisition
- of 1and for enterprises is its main duty.

The Commitee accused KINFRA for acquiring land in large scale without
conducting feasibility study for each indusy. The Committee concluded that a
deep study is essential in order to carry oul the functions of KINFRA effectively and
for this an expert committee should be appainted.

Regarding the marketing of the industial plos where facilities were
created, the witness elabovated that as per the latest Government Order, land
acquisition should be based on the average cost of fand, cost of infrastructure
facilities like compound wall construction, electrification eic. The Gowvernment
Order also stipulates that the viability of Jand for Rourishing an industry should be
examined befoce acquiring it and it should be also ensured that the required land
could be marketed within § years. As a result only about 70% of the acquired land
" could be made worth while and the rest had to be retained for the construction of
road and compound wall. It was added as clarification that the present situation was
disiressing, in ihe sense that it hinders and causes undue delay in alt these process.

Regarding the audit observations on the five Joint Venture Companies (JVC)
formed by KENFRA, the Committee sought éxplanation on the lack of return from
these JVCs except one company. The witness revealed that Marine Products
Infrastructure Development Corporation Private Limited (MIDCON) Care Ketalam
Limited, Western India Kinfra Limited (WIKINFRA] are performing well. But
ICICI KINFRA faces the threat of liquidation.. To a query of the Commitee on non
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veceipt of dividend from the companies, the witess rep]iéd that the dividend is being
received from WIKINFRA, however rest of the companies are scll in a developing
stage, :

TheCﬂmmiueeenqmredabmlﬂmréudnfarmedeh;ofﬂyeamin
approving the Rules and Reguiations framed by the Corporation under KIDC. The
‘witness cleared that the rules got approval and 10 acres of land has been delegated to
the district level, | -

Observations and Recommendations of the Commsittee

L. The Committee observes that KINFRA fails to achieve the goals of
indusirial policy of the State and recommends to take effective steps for the
deveiopment and upgradation of tnfrastructiure of the State by opimuom
utilization of its resources, . : .

2, neMimﬁbsmﬁwimmnmmmezwmofhmm

' wermHALmzuDSisremainingfuﬁleﬁ]ldatemthnutany
developmental activities. The Committee voices strongly that the Jand
alinnedeALshwjdbetakenumﬁmmmanduﬂlimditfummer

3. The Committee notes thet KINFRA has no definite policy for
purchase/acquisition of land. KINFRA purchase/acquire land merely on
the basis of availability. The Commitiee recommends to make proper
‘planning and forrmite definite marketing strategy before acquiring of
lands for creation of infrastructre,

4. The Commitiee ohserves that IT parks were not established in suitahle
areaslikeKochlwhereinﬁasmwmdmmamialsmbeacquired
easily. The Committee recommends to establish IT Parks in snitable
places. The Committee reminds that selecting land and development of
parks by creating infrastructure should be based om needs and in
conscnance with the industrial policy of Government,

5. TheCmmjneeﬂnds_Mdiempmaﬁmdoexmtundﬁtukemyfeasibﬂuy
study or adequate planning for the establishment of an Itegrated Industrial
Township in Kochi. The Committee observes that inadequate delay and

. 14252019, ' E



10

34

procedural lapses on the part of the officials concerned had led to the

situation of the Integeated Industrial Township project becoming a failure.
The Committee stongly recommends that inordinate delay and procedural
tapsesshmldbeamdadbyussmngmpmpuumewicummdcesm
Companies which remain inert The Committee recommends 10 take
suitable measures 1o expedite the eviction of inactive companies so that

" profitable projects could be initiated in that place, and inform details.

The Committee wonts to be furnished with a detailed report on the land
arquisition process at Kunhamthanam which was abandoned by ESIDC
spending T 87.31 lakh. The Committee desires to be informed of the
present statws of the Jand.

The Committee notices that the ‘corparation “paid - T 7 erore as
enhianced compensation to the land owners for a total area of 971,10 acres

" of land acquired by KINFRA, and wants to know whether the amount paid

has now been recavered from the entrepreneirs who were allotted land
during the period April 1998 to March 2006. The Commitiee demands w

'beﬁ:ruishedwlﬂtadenﬂedrepurtinlhls.r&gard

The Committee accuses KINFRA. for acquiring land in ]arge scale-without
conducting feasibility study for each induswy, The Committee swrongly

. recommends that the functions of KINFRA should be implemented in a

scientific manner and site selection should be carried out in a time bound
manner taking into account the quality of land and circumstances for
ﬂoumhmganlndmmmearea. The Committee also recommends to
h-ameasepamlewmgforexaunningmeseaspecls '

The Commitee recomumends that acquisition of new Iand should be
effected only after completing the infrastructure facilities and ailotment of
already acquired land. The Committee urges to take earnest efforts on the
pant of KINFRA in this regard by avoidinginondinate delay :
The Committee find that KINFRA has no effective control over the joint
venture companies formed by them to bring in capital and administer
projects. 'The Committee recommends. that the funds received for various

_ projects should be peoductively udlized by KINFRA for the intended



35
purpose. The Committee msist that necessary provisions for this should be

included in the agreement with the joint venture companies for the proper
conirol and proper evaluation of the Ionitory matters.

1 Tbecmu&mmmmﬁmmgmm&ewmlmmn
sgstemu{thecmpuraﬁmforhseﬁacgiwa:damomh,ﬁlmﬁonma.

C.DIVAKARAN,
Thiruvananthapuram, B " Chalraman, _
10th October, 2019, _ Committee on Public Undertakings,
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. APPENDIX 1

SUMMARY OF MAIN CONCLUSIONS / RECOMMENDATIONS

Para
No.

Departmend
Concemed

Cmdusionsfﬁecnmmendaﬂons

2

3

4

1

Indusiries

‘The Committee obseyves that KINFRA fails to
achieve the goals of industrial policy of the State and
recommends to iake effective steps for the
development and upgradation of infrastrucrure of the

_ Industries

State by optimum utilization of its resources.

The Committee cbserves with concern that the 200
acres of land handed over v HAL in 2005 is
vemaining fotile 61l date without any developmental
activities, The Commitiee voices strongly that the
land allowed to HAL shouid be taken over from them
! and wilized it for other projects.

ll]dltslries

The Committee notes that KINFRA has no definlte
policy for purchasefacquisition of land. KINFRA
purchase/acquire land merely on the basis of
availability, The Committes recommends to make
proper planning and formulate definite marketing
strategy before acquiring of lands for creation of
infrastructure.

Industries

The Committee chserves that IT parks were not
sstablished in suitable areas like Kochi where
infrastructure and raw materials can be acquired
gasily. The Comumitiee recommends o establish 1T
Parks in sultable places. The Commitiee reminds
that selacting land and development of parks by
creating infrastructure should be based on needs and
in consomance with the industrial policy of
Govermment.
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4

Industries

The Committee firds ¢hat the corporation does not
undertake dApy feasibilicy shady or adequate planning
for the establishment of an Integrated Industrial
Township in Kochi. The Commitee observes that
inadequare detay and procedural lapses on the part of
the officials concerned had led to tie situation of the

.| Integrated Industrial Township project becoming a

failare, The Committee strongly recommends that
inovdinate delay and procedural lapses should be
avoided by issuing in proper time eviction: notices to
Companies which remain ineri. The Commitiee
recommends 1o take suitable measures to expedite the
eviction of inactive companies so that profitable
projects could be initiated in that place, dnd inform

Industries

The Committee wants to be fumnished with a detalled |
repost on the land acquisition process at
Kunnamthanam which was abamdoned by KSIDC
spending X 87.31 lakh. The Committee desires to be

| informed of the present stams of the land.

Indusoies

The Committee novices that the corporation paid T 7
crore -as enhanced compensation to the land owners
for a toml area of 971.10 acres of land acquired by
KINFRA, and wanis to know whethet the amount
paid has now been recovered from the
entrepreneurs whe were alloted land during the
period April 1996 1o March 2006. The Commitiee
demands to be fumished with a detailed report In this

regard,




4

Industries

The Committee accuses KINFRA for acquiring land
in large scale without conducting feasibility study for
each industry. The Comumittee strongly recommends
that the functions of KINFRA should be implemented

lin a sclentific manner and site selection should be

camied ot in a dme bound manner caking inwo
account the quality of land and circumstances for
flourishing an irdustry in the area. The Commites |-
also recommpends to frame a separate wing for
examining these aspects. - '

The Committee recommends that acquisition of new

[land should be effected only after completing the

infrasoucture facilities and. alloment of already
2oquired land, The Committee urges to take eamnest
efforis on the part of KINFRA in this regard by
avolding inordinate delay.

10

10

Hidustries

The Commitee find that KINFRA has no effecdve

contval over the joint venture companies formed by

them to bring in capital and administer projects. The
Committee recomitnends that the funds received for
various projects should be productively utilized by
KINFRA for the imended purpose. The Committee
insists that hecessary provisions for this should be
Included in the agreement with the [oint venme
companies for the proper control and proper
evaluation of the muniu.ﬁy matters.

11

11

Indusiries

The Committee recommends to strengthen the
internal control and audit ‘system of the corporation

for its effective and smooth functioning.




. _ L untor yemormflew [IRSSSEID SO gﬁi

2 -gh%nic osorofon stavl pgURessny Rl wesste
. T ; ﬂtﬁ!ﬂﬁﬁiﬁcﬁ%&g%gi

. ’ gﬁi By’ Eﬂh@!uﬁ Sgﬁd__.a

_ _ua..al Saasisa %Eﬁg
Eﬂii%%ig .

oﬂ%gg?g%g,

%%%&E ?Ea.ﬁﬂ%&ciig.

.Ec.f..- R

- mu x

.%E?E% Q 3“?@\ eterts

Fomeel

(9007-$007 THOITE LIANY)

SHIVIDVAVA LIANY THL NO INSWNYHACGD Ad GHHSINGNA $TION







¥ E%cﬁiﬂa&?ai%ﬂg; o

. _gigﬁﬂnﬁ&ii&:ﬁ_










- %éémgis%&%i "

fsaﬁ!ue:aﬁelﬂa ﬁ.za. s omy fe ppRoR FT.
















142522019,




] efog amiang sy g pamaon miow 3 0g1 Boparey ke y syt

{0 venpanbor N op ISy Oewep 3 e (i e Thagpia

iiiii‘l!

C T [ s ey A0 gy e e Ry P

50

;liililllﬁﬂl:n L

=

iaaiuia!%ﬂﬂllilﬂa
T Diw pmy e SULL9 Ao W W m W R PSR O

R s v =y 44 ot oo oeful oy 1og poaplion |

A0 200, SIS 90 TP KBTIV 0] P 0 o S e [
S poade o i NN T @ SR )0 ool 90) o popgiens |
[y s s phmieracy W 30 Roetal e g pepe |
|y e o eod ol oy, am00 10 @ .Ezii.

vl

N_E\V\Eh\a\u& 258

 (900Z-$007 JMOdTYT ,:Q:E

SHIVYOVVd 1INV HH1 NO %@O AS (JHHSINYNA SHION -




]i!lgiilli.,: |
o ianﬂ!itil‘il#l

i!#gﬂigig _

| Pormpng wecy sy () Mepwpe], sommigr egy wan |
i#iiilﬁr{li
RN W Sallay oo Sy o) W ) W o,

|t oy smicaaepy sy s pubos g Suwet g omepe |

oo mmo, sase peey o lgil..}# .

R igiiiiil&#i .

L iﬂri!&lii{silit

iifiiiﬂﬁ:lii!ll
_ _ ill!i.. . Sy :

B .l.!i..a._ iis!!.tili..a RENE O

P



¥ !imia‘l .




. P W W o RORORL & S SRRGID .30 wow my|
. L LT FLL S U e ge——"

] 53

mEN g7
B 4/
’ L e

L 14 :

' mewyei
_ —
_owgE

oo bid : A8

SRSy propRels

.. - wezgpl
T epewegaegs |

T enug tmppmey g ung | -

WA (4 0RAT) Pt TR WORLENLY ofrry | .

rane i

s g - .
5 1




. r. . ....
T day. poniip Ao DT mBmyy 08 DpE PRV B9

_ ﬁtlﬁiiﬂ-i .
| 55 ot weuoy ¥ sewmendy 3o iompy o 20 ey

. ﬂs__aﬁilxl_in!ﬁ ﬁmh._ﬂﬁin sd
Sagon x5 wepy i!ﬂhﬂﬂimﬂ

N O Do oy ey ), IRIRTIDT WY IIONERRRRY 7 .

| L1 g8 ool e 0 [omg y WOEMAT) PP O

| e o ox doq, efad om B oo pmsmatee | :

iekl:iliiisﬂi -..n 1

-iiszﬁaiﬂq.gugﬂ 1

Eﬂ!ii cl:luuu!; .




- L iis!:l:n!naltl.i

| o WL pompy Jog Oy Meocm o Aaed powcye ukéq

55

_ ._...= H0T S oy o ey smeo] ot podlp avwrg oy poftod |

o [ wu ey, (i) 100 o0 g0 ) sefirgRe | oM.
_ | L oy wa0q sey ey TSI T TS WY T

Now 5 %jaiuﬂiiﬁ _
g]!ﬁﬁ#!ﬂigglaﬁ .
ﬁ:!!i!!;ili{a.
SLOY 7] O pur mdows o de Somor 2 {sece O1) oy

M o) o pomg TIROETIT WO, WIRART 9

: ail&as_i aitﬂiis!i. R

_ l#igiﬂ‘li!ﬁa.

I!!ﬂa]grif. :

=




36

, giiﬂiiﬁa I.I.!...Ei_._ .
s JAadopv) LT PN g8 T8 PO TROeciomiop oy VIRINEN |

290y 0 TNERADD r_!__... (i) sy alu..!!!n

# .
..igﬂiii 0 ) PROR)
_ _i..__... B{Abii isog N

_ o iaiw;il!:ﬂ

aslluziﬂ‘?iiln;id!l!! .
ﬂ%ﬁi%iﬂiﬁi!ﬁ .E.._. o

&_Eu womoep § qﬁuﬁ!illﬁiﬂs:n..

- J I




" g

. ._.lil ppa—— li!u..—:iiiil Lt
Lo iiliai in.lla___
P 3 s i g pupnley e v St on b Tgi

o illlllli!lll!lll& R

.i‘lsilllliiull_ " :

.Ifiilili

: iﬁ!liiiill& o

_ .Iqllqiitilli : .o

o 3 iﬂl‘i o

e .__..._i._l — lh..l.illiil._._
lii!:!iuiit e

[ o Gopppion. ot W10 P B L

tﬂn..zla.l.iil!ill; S

S et D B B L 1 T

" llﬂii#!iili; : ;

= __,“.‘I.E_ tf!#iif! L o [ S




T ii—!!ili&c!ﬂlglﬁni.
ielii?ig TP @

58

ii!ii!ﬂsili :
(P OD 4DI MOREIRASD Hg (661 OPIONON SmC] gwmenuy) |
LG61PT PP GdiLkAS ‘O G 0D d w Eﬁlﬂl!
30 W) g 70ty NS 'ANSAOF] RSP T e po
o) i secap Ll Ry Sioe ied sy &3 pogmeT P 30

li!_ilnqitiuﬁﬂig :
o b OO & THEN pApROF M DRSEMAOD ‘TFTE M |

l!i!g%mggiil?gi_

| seweeng mang v peate pey paog Sppaoon ams ey L |

.ﬂ:.aa.wﬁiﬁnﬂml.ﬁi:!illi X

ahiiiicﬁﬂ!!l o

O 54 %05 g denlizes sewod wp of ReR oy Bogmeboy pory | -

IGE 29 PSR o Newey Dol g od By LW AT |




.59

- Twomemoboy; oy mp 9 iﬂngini_xi. o

_ . ...Sﬂ_ilsnilli!-s!ﬁluuﬂlﬂiu:

1 Eainiigiigﬂag. .
A4, Poncom pe (oImey) weadly (e ¢ o ooy |
“Boncknos souad of) (g pxasadie s Smoe xge s ¥, LWVIRDE

- _. 0 WY gl P W0) ) Y 00 ML OB

4 00 578 - 00 VEINTY 2 SORRIE pe ey, (emENOnY)

Eﬂaﬂ!ﬁﬁﬁwaaﬁglmi .

W wduny] wemop Mapwd eew QITY WA WP
owade e, oo wohal o W oquecd mu e

e 0U W Sumip MoTAKT comnl 04 pivyTa Rl eas Ty -
ijgi#:ixaili :
O P N puea payoees Sogelion Je 5P Wk R ENOQRY _

o0 somnge W e Dommdor e g uied woscos gt ey i |
W T o !!E-.-i!l-_...i_ifgllu. :

_!._F...II-SE " pomoms’y ¥ darus ..!......i




60

R E ii!ﬁiﬂu&g ulnﬂa..pual _
.._-nili._lll"ig Il:{ T

O WY § 900C'S°TT PWP - EAORAL, (EPD) -0 U PONmgma" g i
_ TOWDLOE M. 0 W gi!kii.

Arepascaping owg Jed 1y S a1 ) SATOH T ¥ 08 0

iigﬁgsﬁ!ﬁﬁi |

oS W VNS |

" | pepere o st e ses e o ey e e[

Ii_ﬁilisﬁ TR0 AN ) P soomplco

iiﬂ?u&ﬁﬁ:iiaﬁﬂ;i .
1 Spoyety swoxnmalis monied puy v pag o VEINIY |
Eﬁiigiiiailit :

uﬂiﬁ?ﬁyﬁ_i li%i_ia_. '




L | Peovandn. v yct wrg ko gyD Yormmmsen) poe ioofz yospy |
i:gi iwl!!i.a# :
20000x) e o Sopg of o ooty ey oy Spsens oy By ooy _
o iéiﬂfiﬁﬁ!ili )

6l

,!._...!In b:.._i. luiai._ii.qll.l .

L 18

I]‘Eﬂitf-!b!iia
peosle oure moton) “xfng Jeucy Jry Drpdey o sk ine. K

RAFREEPY ‘OUK) FON - !ﬁﬂxl?lsi.lasiﬂf
w0 Syppwz.» VSRS MK K TR Ypmow 9 30 posed

_ .!113-!33?%8#%;3 ’
aal!iﬂiﬁ-&lﬂqscﬂaﬂ:;l .

TR 0O ot P ‘ool 7 eI o djens ui!bl..a._

SEGIEE ﬂi‘uﬂga “Woifond e :

. Il!ﬁalﬁin!&iiiii :
00 20 &gt \iey Saey b L) !-..!i._n?.l!! o
Aqpaxy wpp e m o A5 Pow Ao s o Ceoaa O pamen




- ey wp w omoorw _.&Iasiiliﬁa o
- ™ gigﬁiﬂ ooy

_ ..Esu.im#riﬁfiﬁiag VESTX
: .#EE!&I.—# w00 o Jo w08 B wlns momm

. 62

iﬁ.iaﬁriﬁﬁlis.ﬂnii
_nsa&m!a.iﬁtaigﬁ_.g.ﬁ .
i!ﬂ..lu%.el vemedas gt puokey RO GEmpeece |
: igi iiiiii

oy ] sogesgidy soRETY pAY MIY VIR Lt oV suopmabos

#p W porpin aowepse} S ¢ Mo fopuny e

P meoomym Soppl Xj pov BRGSO ) U s g o
Bppeo wowpad I i+ M 03 vy wopmebry Joe1 29




63

: iiﬁqi..nin.#lvii.j_

=




iiﬂitgaiﬁeg
hi]}ilgiélnﬁ.:rm

Ei!il!!giis o

lkﬁaa!.ﬂ.ﬁ ﬂa%gi

. il#ii!aglﬂ;ii

. ,giigﬁaiiaﬂﬂ :

| e 4 o o a0 10 vopd+ g e oy ooy w0 g |
. Egi.iait!ﬂi&iig a

. i.lﬂ..a!l n!l..!laiis
s ¥ iﬂlﬂlﬂ!#!&!a]g D

- .asﬁsﬁﬂlsrlﬂiﬂ.
liilaﬂtﬁaiﬁdiiﬂe L
1 i v v dev20w 03 xend i S8 poed & 2 305 o P eceg o0 P () v

o ﬁiﬁﬂéﬁﬂg.ﬁ,}i_ :

w0l sugth Y PO P Sochncons 10w 1. PR mogpebos |

B I ' ] B




o .ﬁ&.ﬂ&!@!bﬂgdﬁiiuﬁiﬁl& \

65

A par pow Jo smoe ¢ Eiuﬂﬁaii
Biﬁg u!-iiailiu * do Yomee |

iiﬂ@n&iiﬂuﬁ?!i#ﬂg

© | o oy wp o g&qagﬁfifg_ :
. 5@53!#.5 gaﬁﬁiai B

S .3.5!3!3335& :
gﬁ:! gwéngfiﬂ:i

!sﬂ!ﬂ#giﬁuﬁg:lgi .
..&gﬁfﬁnilvaﬂnﬂgqu_ _
E.aal_@h.s nﬁla&ﬂ#ﬂﬁai




'66

. .i!etjiniﬁnnaiglai
siggﬂiaﬂiiii g
g g o4 }Eignilm!i!liaf
| ey e EEI&I!E -
gg%

iﬂa-!!%ni iiuﬁ _
_igiﬁgﬁiﬁx!&gé :

ggiﬂ aﬂﬁ._anuc!s
o L8 0090 T 41 "I VAT LA DOCRS sy Lo UK 1 M0
. Eﬁillaliliﬁllﬁgﬂs
#ii!l%istﬁi.ﬁ!nﬂa

D eIy qu ST VOURAT o Ik onioy [y o%) SRR
b!!nﬂi;x!lciul%
agiﬁﬂu

_ i:!!i!i!qﬁ!!ﬁﬂiiiii
_ %i&a%i!#%tihﬂaﬁg

o e

aﬂ!!!.ﬂ!ﬁﬁﬁuﬂﬁaxuau_&iuﬂa
. . N> .




&7

._ .&.ﬁi PO OF 1RO Mk % o o s My

| ﬁﬁs ,_. gik i

Vs e s e e s it |

“Aaank x e a5 0 i po. shapp i) Conseg |

s gy Efji_‘li o o, Kantiowcs |

IV g s s e e o W |
[P IR s e ooy gy o pemoey e g o v ]
{778 L 3 e o 3 sioe oo o e g o,

TS iy SR O PO PG Y st . g o O




_ #lil]i.&!i{.ﬁ |

BRLZT LT TERC R S
(TR L IV S o e N o G 3 ey
gﬂkiﬁxfg 4332
liijillsiiﬂgﬁg.

- O pouedoy veu s el T Y 0. “med #fi :

o u-_ §§;5§!343§£ R
VL SR PRZ 0 W IS W 002 ol g iy ||

SEE&&&%S spman)

. g!ipﬂaﬁ!ii&i!:iuﬁf .

N R izﬂlﬁﬁ#lntl} !.!a_ -

&* i-iigli,;;. -

, .%ii «ﬁﬁuiiiip__. o

b o] 0 g 4 o i o o nn]
_ LLINEL HiouEADE: SIS YA TN SN L

s



69

QR T e X M g g o mwet|
WA GO AT owes o4 &5 parsodic g g |

¥ VKT =

[T YERDL PR e g ot e g oo |
_ L.ﬂiitkt!nsaﬁu:.ianﬂulu!ilil.
[ RINL ARG @Ry e oz €] ot LN O Ootygw smsce

_ Iﬁ!l#i*ﬂiﬂiﬁ _

) Ei!:ﬂ.s&!s.ﬁﬁ;nﬁf >

E u.niﬂ&aen.#__.ﬂ.n:a;.ﬁ:fﬁla :
Iaf&t?ﬂ&mﬂﬂni!!]i

ilgiszmi.ﬂqi;ﬁ:i

30 WG 0 . Spay w0y sised o VAN ¥ 25 porrlde yyary -




S e opuand o ey pessebes viNTH Seouemncons o0 spuny

L gﬁﬂ.ﬁﬁu.l&_.aﬂ.%%:&é_

_ iu!.ﬂlﬂui.!sﬂ} _
gi%ﬁ_i.ﬂgux{

Unipepiedil], PuT LOpOAROC) S AQ WP, A0S ANISERRR) o) OB JORRS [
R STRAROS (RN IS0 () SR MDY OF AR VANTAOO0T |

- giqmﬂandagggu.g..d

oy postir I P s55ie7 PUnorRipen B wRpo) SRR AKIL |

'YANE 0 WopROp Raod ® Qi DRI Dyt e W) YRR

FRWI0c PR0Y Al WD Pt B GHEX - VAWE Ao % Hamsmbe .
ool gy o piz w3 g o momGuba saod paoiud «p i

-~ TPAR S5 99 e YRENTE ARIpoe] VILINDL 44 peie) muod }

o0 0% o7 ORI v TGS PR O iy S o0 wba Jmpembar |

| AYHANIX 5 ponin gA5R oI 70 @ s mutd o wnp |

[ ODOL WY 15 OpfeeE X EY AW 0 RERE) W W[
AP ik gt ¢ ‘ORI 9D 4. RSOHR owmage g W |
$95 9 O ‘SO 0N S8 RpUR Noples ATIUAE s podinbe |
.?xl__._fi!ﬂ_!lﬂajﬂl ﬁnﬂ&i .

. zaﬁisfgaaﬁs&_iaﬁﬁi

£

uE



I = S—— u.ii.i# !ﬂ_ﬁﬂ__i.. .

| 1T Sppad o Y 30 Agre oup ) oup Spmsal w3 ‘e

| : ._awg_uul_ishl.agi:_pﬁnuf

|

- Vln.!l..-.t!ilsipﬁiuiﬂ,i«.
"0 oo, e o ooy, e WU ACNYE P Y 98 Y- Weriiengei 5 | ”
C {ma lgllﬂ}iiiﬁ. -
N b T ]

451!5..1!:_:@31!&5{{; :

- 17 VERADE wogeq Rendo R0 00 WAk G S5 "N W La s I
: ;r&ifsﬂa-!.asﬂ.ilﬁlmﬂa

_ T poveTOR Lo TR G s eapary e cap Seamasod g |

. _ TEARIOEe Sesod MO0 JOJ LY igifﬁ..

S eeng s pee spoog A WO 1P S ‘g o ) wept ey ot |

- o oo e o, Do s viamd wosess on g g iy |
~Fporopa o G v, VAR 59, A Y3 € 0 Webughor popsfeat | -
) nil.gﬂil.aﬁiﬁliuiﬂ;li -

iiﬂ!iiigﬂii.._J
i mal ko0 SRR L1 Y ¥ WML EVIINDY J0 SoRoRpco o |

pe emwmasios 21 ]é:ﬁﬂia: L
. . £ - _




| s&ﬁ!z 0} s PP niﬁ!ivg.

. | O pecaride o ppwcs (Kb o periogonas v 'ppR § 108) I 50 | -

T

2001 oy pey e iﬁagiﬁ_u;
s} chowy wompg Pog ) ww) oy A Mo
.@.!iéﬂfiaﬁ ﬁmﬂh;i!a

. Quﬂﬂijffagzaﬁi&ni.
.| J0f PRrtmEAD) Taes 1) TeEEANOR 1) ‘64T SHgRRAON Dump YN
Eﬂﬁﬁkiiiig
¥ T o sakw o W oEn moadiaeyy ‘Osponmpes ® (|

o ﬁmii!._.!!zigf_sa. .

o ggiﬂ&ﬁgﬂiéa&w .

iingmfgggg.i_.

. UYL 5. 0BT 3 P iﬁil‘g
.§%§E3!n§a¢§5 Eﬁ. :
. n@gﬂliig .




- T

Eg iiiiiﬁ!ﬁr&i :

[ omenks Do oy e o paiany !i o
glﬁ_aigaifiw i

WIS VP SS00R R VNI VAP w eautbed joti i | -

. . Eaiﬂa?iaiaig

73

| .Eaia:iia!isaia :

_I.!.a?l_iﬁﬂla..?i!i |
!j!l!!rnilﬂginn.!#it

. o 20 pecdonl s P Tes DAGAOLE TN 00OE ST PAIEY ek
W, PP ) e fpddeg o iy 0w pes peeir oty |
. S, W i Sumas 30 wipppee op ippcompivg Ty Coop ooy |
L[ ey s vy s 3o Syl o v pumbor ik osioin ) | -
o pued ey Topdopasap 07 G “Apecs T BRI i gt |
TR = ‘wiece s Bnlpnpi w . oo sk e 8 P e ondood |
A, 30 Nolecw; v i*!#hiiﬁ s
.uﬂﬁ&lﬁpﬂa!!naﬁaﬂi:mg |
| Wiy )

hussi___ ._i_..irﬁaﬁ_iu#!hliﬁ ._




. L I asnaiﬁsaaiiiuiﬁﬁ -
i‘ﬁuﬁl&iiﬂii{lii. :
_ ﬁlﬂﬁhﬁ##il&il‘iii s

_iﬂailiiﬂrifﬂg. ’

- il%%lﬁt% ia”.lsﬂ!u =

M

iili-uﬂiliaiili.

!Eai!!ltl!lﬁaisi_l.. )
| i e omp awsp sy Ao WL THR Janfs B 9 B | .

3 Li!n.!ia Iiﬁa iitiiﬂ

adi 2o 43 iin%w...




75

i lt%lgiijlgiiﬂﬁ .
%ii W sog oy gy }iﬁﬁiuip
op poe ponm eq of llz:liiﬁ!iiln”.
.| e Last . Awo m g wyeepns omonr on 3y (i ¢ gy [
: !illii]l!a&ﬂl..ﬂi:siiﬁ .

!siliia__ir.r!..l " e o pue |
uﬁ?&!ﬁ!&ﬁe?fgnﬂa £ gL

.ﬂagiﬂtinﬁ.ﬂaﬁi VT o o |

LET
" E -

: " egor # !gi-!_ g

.Eﬁizlulruii!e&kau«guﬂ. :

i!ﬁsl&iﬁ&%fﬂ!iﬁg
1 o et 00 £ 1 A0 TOWAT SN o0 seprer et o )0 ik oug |
._iﬁsgiﬁnighi&u%}g&. :
22 wypnbin o VYD 0 FiaGor o) pecioq: canm T wesser].
- | oo pe pemds Woravd sxpiou. @ oney Aewosieipnm (114)|
. igiﬁiiﬁjiiguiﬁ; o
_!ﬁtfgjgiaﬂisia o




76

tw}_.ﬁ_ﬁ.__.
. _._géiiaﬁillul

. .._ ”. .%gﬁiiiif > . -

.._i 4t gﬁaugl#iil o

: ..iigi%ai‘!ﬂ%iﬁf:.
| Bupac w sebimies om0 PP o i KR o, WBel |
_lui!flntimlliliai? .
_.”,..L.__..__l._.iu.. i&iiii L
.._ii:lﬁixi iii.. -
..;Jﬁiﬁihiaﬁiillii%ﬂ_.
iiaiaﬂgiﬂi




| iﬁi?ﬂaiﬂﬂiiﬂ&iﬁ

.s.n..llui-ﬂis!.. laf.al&%b:&...

m-#-‘ﬁ&-ﬂi.%ﬁa?i&i .

. hiﬂti!aﬂagilnﬁuﬂ_ .

VT Pov ViINY A peooemid Toes Sy -l

Eiﬂs%iigii ﬂﬂu____.__ B

) Efatgag -..i___.n |

.gillﬁgﬁi aﬁ. Eﬁ_..
gim%iqlgnilli! f oy |
| i P ”._r ¥ , ._”.....u.”..u_.:".._” .




a0
[

%;i# k:&uiuii_m

EEE&.?% .ﬂaﬂaii o ey |

30 W00, i VgD~ TR 44 WL B Vg Qe -
%giaﬁs;ii #g E e

. o 4 Aamn On coeniinge ey 00F e (EIS T sepiiey |
!%i&iu_.ﬂuﬂlilanﬁl#iﬁi FRE
awggii _El,-llnnlii.it_”l_, o
_Zilsnuniit;ﬂlén!ili
S ..ﬁflsiﬂﬁi%ifﬁitiﬁ




lii&ilu

wu._......i.!_ o
. ;iiqﬁﬂqitaiﬂtiﬂhw
TR aG) 00 TR Ty s |
iiigihlj;cﬁﬂf g

VPN WO/ T paTaQin PN o J0 W0 10 RPN bk
Iﬁ!iil O PATRQIICS b paw Ju0- ek Oy ‘pepbr | - -

_ i‘iiﬂl&!gi! nl )

i Eitﬂiﬂlﬁlﬂ%-ﬂli..._l.! |

. - L. _”.u L

e a:ﬂaai&siii!ﬁs:ﬂ;iﬁﬁg
SO0 AR g BUEANMA3 S SRR DoghRe AR S o o ot |
o 5w v e aood o e ity o |
[ om——iaia g piyeig w5 0 31 e o e
ii#iiili% i

gy o]




8¢

:iaifiﬂgi; -mm.ﬁ.
.__ullﬂjiillii;i-il ..__:_il.___ B
e #nijislilzﬁmﬁlr N

L e nlﬂﬂla__... iti&g_._ .
: tgvgﬁ_giéiéﬁ _
.ﬂiitgflﬁna.ﬁ_gﬁiﬂ? _
| e 3t veoprIp s v aGEORACE Syt 08 s Sivdino cdims |
- | ol mpon pom s o s Apo g acpsodng gL

"ABRIRy> SR W] 90 J0 RO O 4q Papioog o 2 9 Banod

X3 30, WOt 11, “Kerdaio Og B AN 1V YJAI 1 PRSEARS PN

.| e pewy Jo came go7 Jo oo o iy Mimdempn wp. 1 eIl 2.
. Etilﬂ-iﬁni i._...sis_.._.ﬂ.aé-l..__ .__

_ . giﬁigg._. g
_ikg o vt ey qowh w kel oo |
__.i.ﬂt_,ﬂnakinaii#!i.._
20 s Sl “Wwemollmm i o ple 16 axie.op plog ey teadmaoa [

. _ .Eﬁiift la-ﬂ%i#iim

2

. .. : - ... . .._-. —




81

e oy e e e |
i o Sy, Do oo, Snmbigion |
e AR 15Ty e g 1 i |

VI Z0 Ot s 5 i 4 iy g S

1425/2019.



82

ST ﬂtgisizi.hii
. i.ﬁi!tssi 9 AP IS BT NS verioies o0 Xy o
. i!ﬂk!ﬁiﬂcﬁsﬂl i llr.-ii.i S

~ow 045 a!zlau__. lfwiiilg "

i!-__!rﬁ :

. igitgaiis.
IR A i‘{ggg%i}?g _

.,nﬁ.i:.ﬁﬁi.ﬁ %jiii. :
.;s..uﬁ_!tw.a ia!aiiﬂu..ﬁ -

. ﬂlsﬁl@ggﬁéﬁ%ﬂg B

[ e v e e, i T VRN S — [

o = W P o AN g 30 Figecey 0) WY 0N 0 RORNKEE W VERGER |
. Hiﬂl.ﬂgggiagi:.ﬁf...

o iiggéiiiés&la




83

A gliiialslﬁi”
_ . ii‘itilini;i% -
NG paase & vey. amehen 005 Wigid i 00 00vte sy Smeg | -
_ ii!iiitﬂgbiia._,
[ s g g vepmpn ot i g 1 eone e pmct e |-

: 3_!»&_‘3;13%&‘2 T

ili!ﬁl!éil!r -
- .._.hii.ﬁﬁii!i!qi%ﬁ C
._ : iiii&auﬁé]z&gi e

e




aﬁh,__:ns:uﬁuﬁ_ﬁu@. ey iﬁs%g -

00w .a!&._.&unﬂﬁ » os mou Keipod op LT MUMGDEGKD |
iﬂijﬁ g&ézu_ wp nﬁsaﬂﬁhﬂaﬁ
TRITUL 99 80| [BIOUB]L OL ©] XL JOUIH 90~ L00% it
us_a ﬁﬂ&%ﬁ%%%iﬂﬁﬂiﬁ
1114

sﬁ_ ﬁﬁisﬁﬁsuﬁuh noponpoad * [ERTITIGS - :
o Apwes saron, o uatps Auo Eﬁﬁﬂxaﬁuﬁt&_@éﬁ -
. %ST L1

wn_uo&.& P %) En%au?ﬂﬂ- S%uﬁgm& -E-Bnﬁh

e W o oty .
.ﬂuo%ﬂﬁigguﬁi%?g adap

-+ | g1 upgys inbayend avest sy pwes 0wy Saed agy30Re JRUIORY |

jo whasas mo fred o 0y pemiest aq [ - SN BERTHONR|

U RS 9 jo. jdhonex wp. ‘ARuenboaqng - EIPEE W9 90T ML
K ﬁnﬁ.&i.nﬁi ﬁuﬂswﬂﬁm.uﬁaﬁiﬁiﬁw&_
_iuqﬁﬁw&._uggﬁﬂﬁa%aﬁg

S H._.._..—.
e

gggﬁﬂm%!ﬁﬁxﬁ ko |

E%%E&Eglﬁzﬁ% |




835

in the Licerier Agreement

activitios to be' achieved in the. time lmivof|

‘W ke armendmemty
torkdbyg mdlesinne

: jﬂé‘;ﬁ § g5
il
alll

¢ [hysiipd
g i

flails Eggg

in
by
Hy

(AUDIT REPORT 2005-2006)

ity

£

NOTES FURNSHED BY GOVERNMENT ON THE AUDIT PARAGRAPHS .







L R o N - e . ._‘I ll - '
S R - 4% - % - - y - - b1 I .
e . B Al % B 5 : ol Rl N XN : Tt R
_._. & * :‘: -ﬂ-.-_._.__.. E S ﬁ o ‘\‘ B o B o B : Y :1 o
%y b 3y x LBV IR EFERE §
: ' i ok ¥ b Vgl 3

iﬂi AL




- - 3 .

_35? Tr - T

alj the

Harb 8
¥ ngggis 3
g .

; I;*w_ ’mmd
R oy 9 et e

5 | tmmaeet

1 N . . " ] infraatraitoie Tor. dhir P b O 7 it Chire. .. |
izt E T i e bl Park L2 (PN, is “
o a s. i‘ L P LT H s e . e r S ld ¢ . :l zde Y . B . " = m -
| e . et Jka . iR ] y - v ,
a - - '_._ . ARSI v . ¥ i o
t R .




39.




—

S

-

I

1B

i

.2-5%
i

55§ 4%

%3%@

o

1! gaaqi ?? -'
: 3 3 Ep 2
3 P s@
£33 2 g




91

M
ég;ﬁgggigﬂﬁg %ef& HTS

_ﬁﬁgg_g
g EQ SFE=Es3
ggﬁ _g_ggg

5§§ Eggfﬁ 3355 5353533 35

E Egi._
21t §§§.§*§§§€

g%égégsg

E ﬂﬁf §§§§§§§ ;gﬂéﬁfgég_ |




B, T







iq iﬁn-&h-#vn_ %gﬂi., :
-0 YHNDE Al papoddng sopeg [PEOETPU] O G&«u&gﬂﬁm.ﬂ
ﬁﬁﬁﬁﬁﬁaﬂag?uﬁ&guﬁ%ihﬂ TR

L a&a:ﬂﬁﬁﬁﬁniai ﬁsﬂa.ﬁﬁﬁi -
- Pusuiodu 30 94RO VLN Su) ) ﬁﬁnﬂ.ﬁnuﬂsﬂ WAL 2



95

it
.sgé

ﬁggg
ﬂf,g??

EE

ST §
i

| 58353

Z

SE4
T

iisg
g;ﬁgg
Eggg

igg

Egé

f‘ggi’??










.nﬁi_ﬁsxie‘ﬁla%&iﬁa Eﬂg _
' %‘ -
_“FRap Jaasds ﬂ-ﬂpusﬁh L

.Ekeue o oy, Eﬂﬁxg.ﬁiﬂﬁiﬁ, :




99

] Annexure 2 '
{Refarved i in paragropk 148
Statement showing the deteils of tand'scquired and developed by KINFRA ,

A . )
1 ¢ DG Swethangaly Kaseragod 1 194,56 260 S0.00 1MT e o IR
2| IIAC. Thetasecy, Kammur 5025 1y 525 233 | 100 1R 4B 59
3 DG Kaipedts, Yavaaad 50.00 ) 50.00 5.02 | 35100 EEET A I
4 (D, Koty TCR .00 26 3000 T3] Y60 7.0 balii]
5{2) | TIDCETIP, Kakkanchery 101063 43 1000 EE IR $07 85 £30.85
" | ETIP Food .
M) | Par K akacanshery 52,00 ) &2.00 436 | 264,00 17 02 B0
6| NG M havanye BR hs 54 89 1 YT 3171 2400 589.30 [, fmso
Tt [ IIDCE thanatn, FTA 35.78 7 - 3578 240 1.4 Q50 LM
E 11D, Adoor Puthackrsihitty 3.0 T8 ES.00 340 | 000 0.3 09,30
3a} | MDC.Menamiulam, TvM © /000 118 A0 i I 58530 TOLAD
Wby | KIAP, Menamkubam TV 30000 145 R Y ZE5LN0 [ 4510,
10(a) | EZMP, EKiu 17260 LN 17460 48| 7060 BIAES | 4681 %%
M| Fim Video Bark, TWME ?5.08 i) 15,00 4,00 | 20000 19%8.38 | 135838
. Blo Tach Parlk, )
12 | Kahmapery,EKM 2000 ] iy, 00 00| - goo az e 3218
13 | 07T, Palakiad . 747,00 545 20000 LI | isay 183,36 15913
;_ Total A 1314.98 4068 113257 aushez | AsEe | TTER
B CHher parky :
16h) | BPIP, EKM A4, Land o450 2650 860 | 2801 | 2650.00 2650.00
14 . | Buibbes Park, EdCM - HA.12 ExZ] 10912 343 | 33400 B 1.0
15 | Kinfra site, Palakiad |42 T61 1783 PN AT .51
_ 6 | TOIDG. Karawr I
_ 17 | Kannu powe prejost 16422 115 - 1.98
) Teird B B804 4114 J0L.06 1,51 008 | MILE [
Grusd Totsl {ArE) ITH0.14 275 hasy SETL13 5B N | IMSLES
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